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Clause 35 was added to the Bill.

Clauses 36 to 39 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

14.00 hrs.

Shri Humayun Kabir: I beg to
move:

“That the Bill be bassed".
Mr. Chairman: The question is:
“That the Bill be passed”.

The motion was adopted.

/14.01 hrs.

MOTION RE: WORKING OF PAN-
CHAYAT RAJ

Shri Tangamani (Madurai): I beg
to move:

“That the situation arising out
of the working of the Panchayat
Raj be taken into consideration”.

I would crave your indulgence for
certain quotations and references from
some of the literature supplied to us
by the Ministry, and I do hope that
the hon. Minister in the course of
his reply, will be able to tell us whe-
ther assessment has been made gene-
rally or in reference to particular
States.

I want to make it clear that I do
not propose to deal with the history
of the panchayats. That probably
will be a very long story. Particular-
ly, persons coming from the south
pride themselves on having been the
originators of the panchayats. His-
toriang know that the panchayat sys-
tem functioned at the time of the
Chola Kingdom and there are also
several references to them in history.

My purpose here in moving this
motion is to deal not with the pan-
chayats ag we knew then, but with
the panchayat raj which has been
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introduced as a result of the report
of the Balwantrai Mehta Study Team,
which made useful recommendations
on this subject. As the House is
aware, this is a three-tier system con-
sisting of the panchayats at the base,
the panchayat unions or the pancha-
yat samitis in the middle, and the
zilla parishads or district develop-
ment councils at the top. This three-
tier system has now been introduced
in many States and periodically, we
are told how this system has been
functioning in the different States.

I must congratulate some of those
States which took the initiative, and
more particularly, the State of Rajas-
than. After Rajasthan, it wag left to
Andhra Pradesh to take up th's issue,
and they have now completed two
years of panchayat raj administration.
The Madras State has been following
a phased programme, and from 2nd
October, 1961, almost all the villages
are covered by panchayats, and all
the blocks have been converted into
panchayat unions. The Ministry have
supplied to us very valuable and use-
ful material on this point.

With your leave, I would like to
mention that as a person who has
taken interest......

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): Very kesn interest.

Shri Tangamani: ....in the work-
ing of both the community develop-
ment blocks and also the panchayats,
as a member of the consultative com-
mittee here and alsp the State Advi-
sory Committee and also as a regular
attendant at the meetings of the D's-
trict Development Council, I would
like to make certain observations
which may be of a critical nature.
That does not mean that I do not
take into consideration the achieve-
ments of the whole concept itself; I
am saying this at the outset, because
otherwise it may go on record now,
that I have not taken into account the
achievements.
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Although the whole concept has
been mooted by the Balwantrai
Mehta Study Team, the hon. Minister
has always been anxious to see that
this system comes into force. We
were familiar only with community
development as such, in a block con-
sisting of a hundred villages with a
population of sixty thousand, and
dealing with many developmental ac-
tivities. For the purpose of the func-
tioning of these blocks, several advi-
sory committees in different forms
were const'tuted in the different
States. Complaints had been receiv-
ed that these advisory committees had
not been functioning properly. Now,
these advisory committees will be
permanently dispensed with, and
they will be taken over by the elected
councils known as the panchayat
councils. ‘Therefore, it is necessary
to go into the whole question of the
functioning of the panchayat raj it-
self. As I have already explained,
panchavat raj consists of a three-tier
system.

In this connection, warnings have
been given by several newspapers. I
would start by referring to items
which have appeared in several news-
papers. The latest that I could find
is an article in The Hindu of Madras,
certainly a very responsibler daily
newspaper, which alwaysz receives the
best contribution from some of the
experts on the subject. An article
entitled ‘Some thoughts on Pancha-
yat Raj’ by Shri N. Murugesa Muda-
liar has appeared in The Hindu of the
22nd November, 1961. There, he
deals with the d‘fference between the
panchayats of old and the panchayat
raj of to-day. For want of time, I
shall not be able to read out the en-
tire thing,

Mr. Chairman: What are the points
that he has made out?

Shri Tangamani: Several points
have been made out.

The first point that he makes out
is this. Let us forget the panchayats

Raj
of old when we are dealing with the
panchayat raj of today. The second
point which he makes out is this, and
this ‘s an important point which I
would like to develop later on. He
says:

“The organisational pattern de-
visad is an admirable theoretical
construction completed by the
administrative brains at the be-
hest of a political ideology which
was to some extent inspired by
the Chinese agrarian reforms for
the purpose of democratisation of
the authority and for increasing
production for a socialist pattern
of society."

Th's is the thing that he gives as
the basis for the panchayat raj. If
this set-up is for the development of
a socialist pattern of society then cer-
tain consequences will flow from it
Whether we like the Chinese pattern
or not, the fact remains that an ex-
periment has been started in China
for the development of the rural eco-
nomy. Just as we call it the pan-
chayat raj, they call it the commune
system. There, what I find is that
two institutions are merged into one;
the one is the economic unit, and the
other is the administrative unit. I
would like to know how far this
fusion of the economic and the admi-
nistrative units has taken place or
has succeeded in the working of the
panchayat raj. I do not propose to
develop this point further, but I
would content myself with merely
saying that this is a very crucial
point. In some places, we find that
the administrative unit may be the
panchayat, but the economic unit
would be the co-operatives. I would
like to know how far we have suc-
ceeded in bringing the panchayats and
the co-operatives together.

A new question will arise in a
country like India, as to how far
we have surceeded in eliminating the
rivalry between thie developmental
wing and the revenue wing. I say
this because there is a perpetual
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quarrel going on in the State to which
I belong, where the revenue wing is
most powerful and very well attuned
also, and even a small directive to a
particular village is embodied in a
government order, and the govern-
ment order is sacrosanct. Now, the
same pattern of having government
orders for developmental work ‘is also
there. So the whole question about
removing the rivalry between the
revenue department and the develop-
mental wing of the panchayati raj
has to be considered and solved.

Then he says that the social life of
the Indian vilage is still very back-
ward, and training of the rural com-
munity to work in these representa-
tive institutions is most essential.
Having said that it is most essential,
he continues to say that it may not be
possible for us to give them the
maximum training within the limited
period, which is the ambitious period
of the Third Plan or Fourth Plan. He
says the training is going to take a
long time indeed.

Recently I had occasion to go and
give a lecture at one of the institutes,
in Bhavanisagar where they are train-
ing officials and non-officials—mostly
officials. Before I went there, I met
some of the panchayat leaders because
this took place two or three weeks
-after the Panchayat Conference which
was held in Madras, This conference
was attended by the hon. Minister. It
was inaugurated by the Prime Minis-
ter. 1 wanted to have some guidance
from those panchayat leaders. This
is what they said. In the various vil-
lages, the level of education of - the
panchayat leaders or the panchayat
president is very low. In some places,
panchayats and panchayat unions are
under the leadership of people belon-
ging to parties other than the ruling
party. In either case, it was found
that the extension officer in charge of
the panchayats, instead of helping
these people, was only trying to utilise
either their ignorance or political
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animosity. So the extension officer
of the panchayat who was to have
really helped in training these non-
officials was only utilising their
ignorance and also threatening them
because they belonged to different
political parties. These were the two
points which they wanted me to raise.

In this article, there is a whole
section on political rivalries. It may
be easy to say that there should be
no political rivalry in an institution
like the panchayat or panchayat union
or development council. But situat-
ed as we are, this political rivalry
cannot be eliminated. In all humili-
ty, I would like to say this, A con-
ference of nearly 1,500 panchayat
leaders was convened in Madras and
the Ministers of the central Govern-
ment were present. The block deve-
lopment officers were asked to
function as cadres for bringing all the
panchayat leaders. The Prime Minis-
ter was there. He was introduced to
these panchayat leaders.

What is the impression that is left
in the minds of the ordinary people
in the country? It is that this is real-
ly a political move by the ruling
party. .The ruling party may not
have intended it. But it is done in a
way to create that impression. Al-
though the money that has been spent
is public money, the whole conference
was only geared up to show how
powerful the ruling party is. That is
the impression left. Here was a Gov-
ernment of so and so which took pains
to take us all the way to Madras
when so many people are waiting to
have a darshan of the Prime Minister.
The Prime Minister comes to us and
talks to us.

This is the sort of impression crea-
ted. It may be a very good thing. Let
me not be understood as casting as-
persions, But this thing happens.
Such a thing is meant. Such politi-
cal objectives and political manoeuv-
rability potentialities are great in
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such a conference. This is the warn-
ing that the author gives. He con-
cludes by saying:

“The panchayat union councils
are aiso entrusted with the func-
tions of developing agriculture
and industries and the grant of
permission for the installation of
machinery, construction of fac-
tories etc. The ig a new power
which will give scope for patro-
nage and corruption and might
lead to inter-village discords and
factions. Politics are almost
certain to infiuence such decisions
unless panchayat institutions are
wel] informed and consist of in-
dependent individuals who could
act in the best interests of the
country without being swayed
by external pressure, self in-
terest....”

He may be emphasising one aspect.
But here I believe the impression
created and opinions given in the Press
must also be taken into account.

Shri B. S. Murthy: Has he sug-
gested any safeguards?

Mr. Chairman: Has the author sug-
gested any solution?

Shri Tangamani: I would only re-
quest the hon. Minister to go through
this article. He has ~ balanced it.
Generally articles in the Hindu are
not like the articles in the New Age.
He has tried to balance it. Here is a
man who has studied the problem.

I can now mention also that in
Madras the Act of 1923, which
created panchayats and also district
boards, is much more progressive than
the District Development Council Act
of 1958 and also the Panchayat Act
1958 which the Madras Assembly has
passed,

Ch, Ranbir Singh (Rohtak): In what
way?

Shri Tangamani: I will explain.
The 1923 Act gave absolute powers to
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the President of the District Board.
There were many fields in which the
District Collector Wwas absolutely
powerless. The President was the ab-
solute monarch. Nobody could inter-
vene. In the same way, the Municipal
Chairman was a powerful figure. The:
post of Commissioner was created’
much later.

Now, our Ministry, rightly or
wrongly, feel that we gave absolute:
powers to the people, the local autho-
rities, and finding that these powers
are being misused, we have curbed
the powers of the District Board
President. 50 per cent of the power
is now shared by the District Collec-
tor. We have also curbed the powers
of the Municipal Chairman and most
of the powers, at least on the admi-
nistrative side, are now being exer-
cised by the Commissioner. This is
what our Ministers tell us.

So in the new Act, the District
Development Council Act, it is pro-
vided that there will be no non-official
chairman, We have got only an offi-
cial chairman, namely, the District
Collector himself. The panchayat
union is now subject to certain con-
trol by the State Government. I can
quote from section 66 of the Panch-
yat Act of 1958 of Madras which says
that the entire community develop-
ment work will be entrusted to the
panchayat union. But it is done in
such a manner that the State Govern-
ment keeps a portion of the residuary
powers.

That is why I say that this critique
has come from an individual who is
not a communist, who has had know-
ledge of the panchayats’ working,
who feels that certain political patro-
nage is possible in the very set-up
jtself. This is the first point I would
like to mention, basing myself on the:
article of Shri Mudaliar.

The second point 1 would like to
develop will be this. During the:
Second Plan period, we were told by"
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the hon, Prime Minister that the three
pillars of Indian demo:racy would be
panchayats, co-operation and educa-
tion, Now a fourth has been added
in the Madras Conference of the 9th
October—thiat is, electricity. After
the Revolution in the Soviet Union,
when the NEP—the National Econo-
mic Programme—was  introduced,
there was not much of socialism in it.
So people were beginning to wonder
whether after the Revolution they
were going to have omy the NEP
which fell far short of socialism. It
seems at that moment Lenin said: “If
you work this programme and have
the organisation based on the Leninist
line and introduce electricity there
will be Soviet democracy”. Anyway,
electricity is also one of the items in-
troduced in the panchayat conference.
It is very good. That only adds to
the point of Shri Mudaliar. More
and more powers are gong to be
given to the panchayats, and unless
these powers are properly utilised and
used with greater check, political
patronage will always be there.

Shri Harish Chandra Mathur (Pali):
Checks by what authority do you
want? That is the crucial point,

Shri Tangamani: There is a certain
check in the Madras Act. It says that
the District Development Council will
have to receive reports from the pan-
chayat unions on the work that has
been done, and after receipt, they will
study and review it. The entire
matter can also be the subject matter
of discussion in the Assembly, be-
cause every year the annual report
will have to be submitted to the As-
sembly, and if there is an astute
Member, he can always raise a dis-
cussion on that.

But in the day to day working,
when we are making these panchayat
unions more and more autonomous,
local rivalries and local patronage will
-probably have a great sweep. That
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is the fear expressed in the article,
and that is my fear also after seeing
some of these elections.

In the Seventh Evaluation Report
they mention that in many cases
elections to the panchayat unions
were uncontested, but our experience
in Madras is rather different. Personal-
ly I would like to have elections, and
I was really alarmed when one of the
Ministers of the State Government
was reported to have stated, while ad-
dressing the memberg of the various
panchayats, that if there was a pan-
chayat or panchayat union which elec-
ted its president unanimously, more
facilities would be given to it by the
State Government. That, I think, is
another threat, because in this set-up
it would be interpreted that the pan-
chayat union must elect such persons
as would be liked by the 'ruling
party.

Ch. Ranbir Singh: No.

Shri Tangamar®: Th~ ideal thing
will be no elections, but there can be
election without understanding. What
Shri Mudaliar wants is that we will
have to make these people understand.
In the present set-up, because of the
backwardness of the villagers or the
panchayat members, unanimous elec-
tion will more or less mean a certain
kind of coercion, So, let there be
elections. But even for the Assembly
elections I do not think people have
spent so much money as some of these
panchayat union presidents have done
in our State. Huge amounts are being
spent, and the modus operandi is very
bad. If I say something it may be
misunderstood, . . .

Shri Harish Chandra Mathur: We
have been together for five years.

Shri Tangamani:....but there ap-
peared a letter in the Indian Express
which says:

“Members who have to vote in
the panchayat....are taken by
force and kept in wrongful con-
finement until the hour of the
election.”



1375 Motion re: AGRAHAYANA 4, 1883 (SAKA) Working of Panchayat 1376

L
This might happen, If I say this it
may not be proper, but this is a letter
which has appeared that on the eve
of the elections, members are being
kidnapped. They disappear on the
day of the election.

Shri Raghubir Sahai (Budaun): We
would very much like to hear your
personal views. What is your
experience about the functioning of
this programme?

Shri Tangamani: I shall come to
my experience, [ am only pointing
out certain dangers which are there.

Mr. Chairman: The motion refers
to the situation arising out of the
working of the panchayat raj, and
that is why he is referring to the
situation.

Shri Tangamani: Otherwise, T would
have straightaway gone into the
entire guestion. I have already made
it clear that my approach will be
critical. The Madras papers say that
several members have been kidnap-
ped. 1 am not saying it. This has
appeared in the Indian Express,

Mr. Chairman: He has taken 25
minutes,

Shri Tangamani: 1 have at Jeast

five more points.

‘Mr. Chairman: He can have five
minutes more,

_ Shri Tangamani: I was under the
impression that there would not be
many speakers because of our recent
experience here, but I am very glad
that many Members are taking
interest. Even though I am not able
to cover many points, I dare say
others will do so and I will be satis-
fied, but I was anxious even during
the last session that these points must
be brought to the notice of the House
80 that hon. Members might express
themselves on them.

My point is that there should be
el_ections, and even if there is kidnap-
Ping, it does not matter, At least
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later on, the elections will be such
that only persons who can deliver the
goods, who are real leaders, will be
elected.

I would also like to refer to the
study group on the panchayat raj
administration which met between
the 18th and 20th September. I under-
stand it has finalised its reports, and
we are also told that the report will
be circulated to the State Gowvern-
ments, I will be very grateful if
copies of the report can be made
available to us before the session is
over.

If the panchayat union presidents
spend so much money and they do
not get any remuneration, we can at
least provide a nominal salary to
them. I would suggest that they may
be paid Rs. 100 per month. I think
this is also one of the suggestions
given in the press collected and cir-
culated to us by the Ministry.

I would like to know whether all
the State Governments have accepted
the concept of the gram sabha. The
panchayat is an executive committee
of the people, and the panchayat
union is also an executive of that
broad section of the people, but we
must have some forum which will be
the general body, and that will be the
gram sabha. I want to know how
many States have accepted this
concept.

I would then refer to the main
recommendations of the Sixth meeting
of the Central Council of Local-Self-
Government, which was included as
Item No. 10 in the agenda of the
State Ministers' Conference of 1960.
There are several recommendations,
and they have been the subject matter
of questions here. At least I have put
half a dozen questions on this subject.
I would like to know how far they
have been accepted,

I will be grateful to the hon. Minis-
ter if he could tell us how many
Scheduled Caste persons have been
elected as presidents of the panchaynt



1377 Motion re:

[Shri Tangamani]
unions. I can give one example from
Madras State. In Tanjore District,
there is a bloc of 43 panchayats. Tn
our State a panchayat union consists
from 12 to 53 panchayats. This
particular union, the Kottur panchayat
Union, has 43 panchayats. The presi-
dents of 29 of the panchayats are
Communists. This was the only
panchayat union where we could set
up a candidate without fear of kidnap-
ping etc., because 29 out of 43 were
Communists, and I am proud to say
that the candidate whom we set up,
Murugesan, was a Harijan. I want to
know how many have been elected to
the panchayat Unions from other
blocks, whether it is Madras or other
States, who are Harijans. Why I am
saying this is this. This is a matter of
really giving status to the backward
community, because in the very

nature of things there has got to be
reservation.

In the Madras Act there is a provi-
sion for three Scheduled Caste per-
sons being included in the Panchayat
Union, three women also to be includ-
ed, Probably, that is the position in
the other States also. If such facts
could be culled out by the Ministry—
the number of places where the Presi-
dents of Panchayat Unions or Pan-
chayat Samitis are Harijans or, as in
the case of Rajasthan, where the
Presidents of Zila Parishads are also
Harijans—then, I would be very
grateful.

I have got other materials also
about the various things that have
been said about the working of the
panchayats all over India by no less
a person than Acharya Vinoba Bhave.
The sum total of all that is that the
three tier system can succeed only
if the basic things are also taken up
side by side and rapidly, the basic
thing being the economic uplift of the
village community. Otherwise, the
developmental work would be merely
ornamental. For economic uplift you
must have real land reform legisla-
tion.
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About land reform legislation,
Vinobaji himself has said how in the
case of the many ceiling Bills that
have come about there is not enough
land left for disiribution. Recently,
in the State of Madras, about 15,000
landless persons courted arrest in
protest against the way in which this
matter was being pursued. No less
a person than our Minister himself
said in Kurukshetra that there can
be no radical reform unless the agri-
cultural labourer is put in a condi-
tion where he is without want. Al
these developmental activities will
mean nothing although we give him
more powers through panchayati raj.

I am very anxious that the pan-
chayati raj concept mooted by the
Balwantray Mehta Committee and
developed by our hon. Minister should
be put into practice in all the various
States. I would be happy if the
experience of some of the leading
States, particularly Rajasthan, Andhra
Pradesh and Madras, is made avail-
able to us as also the correctives, if
any, that have been applied by Gov-
ernment in this regard.

Mr. Chairman: Motion moved:

“That the situation arising out
of the working of the Panchayat
Raj be taken into consideration.”

Shri Raghubir Sahai: Mr. Chair-
man, Sir, I thought that Shri Tanga-
mani, who is a keen student of the
panchayat raj movement and who
has been evincing a lot of interest in
the working of this Ministry would
throw some light on the extraordi-
nary situation that has been created
due to the working of the panchayat
raj. But nothing of the kind was
done in his speech. I was really dis-
appointed that instead of giving his
own personal impressions about the
working of this scheme in his own
State, with which he is closely asso-
ciated, he took the valuable time
of the House in quoting extracts from
The Hindu and Indian Express. Not
having gone through these extracts
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in entirety, I am not in a position to
say whether any particular impor-
tance should be attached to these or
not. But, he has tried to paint a very
disappointing picture of panchayat
raj; and he has tried to generalise
it for the whole country, although
towards the end he said that he would
very much like to know the experi-
ences in Rajasthan, Andhra Pradesh
and other States about the working
of these institutions.

The Balwantray Committee report
which he quoted is quite clear on the
point that the three-tier system is
being introduced to see that the
development work throughout the
country gets the full support of the
people because, before that, the
experience was that it was purely an
official programme carried out through
official machinery. To win the con-
fidence and active support of the
people this three-tier system was
evolved, And, we know from the
working of this programme in Rajas-
than, in Andhra Pradesh and other
States that people have taken up this
programme in right earnest and very
tangible results are being shown by
these Statea.

A number of Study Teams have
visited  both Rajasthan and
Andhra Pradesh and they have
given  their considered views on
the working of this programme. No-
thing could be more preposterous
than to say that when a Minister
asks people to strive to have unani-
mous elections it amounts to a threat.
It is so in the estimation of Shri
Tangamani. Everybody interested in
the panchayat raj movement would
like to have the elections at the
village level unanimous. The ability,
capacity and the readiness of the man
who is returned to devote time, all
these should be taken into considera-
tion, But to involve these people in
political tangles would really be cut-
ting at the very root of things.

There may be two opinions whe-
ther unanimity can be achieved or
not. And I am one with those who
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think that sustained educative propa-
ganda is necessary for this. That
should be taken up right from the
beginning. So, I cannot understand
how when a Minister asks people to
have unanimity in these elections it
amouts to a threat.

Sir, it may be within your know-
ledge that both in Rajasthan as well
as in Punjab unanimity in these elec-
tions was not achieved cent per cent.
But in these States, 50 to 60 per cent
of the people were returned unani-
mously. Both these States held out
rewards, That was simply to en-
courage the practice of achieving
unanimity in these elections. I could
understand that in the working of
this programme one would meet with
certain difficulties and one ought to
be prepared for this, It is after all
a revolutionary experiment, a great
experiment to be watched from day
to day, month to month and year to
yvear. New problems would arise and
they have to be tackled in a states-
manlike ‘manner and I am glad to
find that all these problems that arise
from day to day are being properly
tackled. There are many problems
which a student of the panchayat raj
movement would have to confront
with. For instance, in the course of the
working of this programme, we find
that the training programme of the
officials and non-officials is not as it
should be because even where this
programme has been introduced, we
found that both among the officials
and the non-officials there was a lot
of ignorance. To take, for instance,
the State of U.P, till very recently
the District Magistrate used to pre-
side over the Antarim Zila Parishads;
he has been replaced by an elected
chairman; chairmen of the block com-
mittees have been elected. This was
good so far as it goes but before in-
troducing this change no sustained
educative propaganda was made in
those areas with the result that the
chairman of the block samitis and
the president of the zila parishads
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find themselves in great difficulty;
they do not know what their func-
tions are or what their rights are;
These could have been avoided if be-
ween the pramukh and the B. D. O.
on the one hand and Adhyaksh and
his district level officers on the other.
these could have been avoided if be-
fore the election of adhyaksh or
pramukh some sustained educative
propaganda had been made.

Shri B. S. Murthy: As soon as the
members are elected, they are being
given the necessary training. If the
hon. Member contemplates giving
training before they are elected, I
must say it is incomprehensible to me.

Shri Raghubir Sahai: I am obliged
for this information. The hon. Deputy
Minister knows that in Rajasthan
they did undertake an intensive edu-
cative propaganda among all classes
of people so tl:i: they could be
trained to accept that programme in
toto. That kind of thing could have
been undertaken in other ‘States also.
Similarly, I find this thing about the
panchayat secretaries. My own ex-
perience is that these panchayat sec-
retaries are a hoax; they know no-
thing about their job because they
are not trained for the job. They
are virtually like lekhpals, another
tribe of persons hated by the wil-
lagers. A few days back 1 went
round one of the shadow blocks in
my constituency from one end to the
other and I came in contact with
panchayat secretaries and came to
know how ignorant they were
about their programmes and how
they neglected their work. I learnt
that they were not in the habit
of visiting some of the villages
unless and until a meeting was
to be conveneq and that meeting
was more or less a paper trans-
action. Where was the supervi-
sion over these panchayat secretaries?
To my great amazement, even after
the elections the pradhans, members
of the gaon sabhas and panchayat
secretaries and the pramukh of the
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samiti of the areas that were in-
cluded in the shadow block have not
been given any training whatsoever.
That shadow block iz going to be
converted into an active block a few
months afterwards. These people
should have utilised this time is
acquiring some information ang know-
ledge about the working of the pro-
gramme. But as things stand they
would remain where they are,

Due regard is not being paid in
posting different officers in the de-
velopment department in these
‘blocks, There are certain blocks
which came into existence in the
year 1852, They have got their own
problems, complicated problems and
the difficulty is that the BDOs and
the extension officers and the VIWs
are not able to grasp those probiems
sometimes even when they are there
for a year or more and when they
go away they leave things as they
are. Some foresight and considera-
tion should be paid in making de-
putation of the staff to these blocks.

I feel that supervision is very lax.
It is not possible for one district
planning officer or ADM (Planning)
to supervise the working of 18 to 20
blocks in a particular district. I have
been pressing this from time to time
before this House and the hon. Minis-
ter also in informal consultative com-
mittees. Scme  thought should be
given to this matter also. In far off
villages, removed from the head-
quarters, sometimes by T0—80 miles,
it is not possible for the district plan-
ning officers to supervise the working
of the block development officer or
the extension officer or the VIWs.
Some machinery should be evolved
to supervise the funectioning of those
people.

There are differences on certain im-
portant points in the various legisla-
tions that have been enacted from
State to State. I will not go into
many instances but I will quote only
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one or two. Take for instance the
role of the district magistrate. In
Rajasthan you will find that the dis-
trict magistrate is a non-voting mem-
ber of the zila parishad, It is in itself
a supervisory and advisory body. In
Andhra, that very District Magistrate
“'is the chairman of all the committees
constituted by the Zila Parishad, and
we were told that all the real power
was exercised by those commitees.
We feit, when we paid a visit to
Andhra, that all the elected chairmen
in Andhra looked upon this provision
in the Bill with great suspicion. They
do not want it. If we proceed a
little further down, in the State of
Shri Tangamani, that is, Madras and
in Mysore, we find that the District
Maristrate is the president of the
Zila Parishad. He virtually wields
the entire power. I cannot under-
stand why there is this difference
between one State and the other. The
role of the District Magistrate should
be clearly defined, I had an occasion
to attend the last Hyderabad Con-
ference of Ministers and Development
Commissioners. This point was
mooted there also. I am sorry to say
that this question was shelved for
the mere reason that enough ex-
perience has not been had yet and
that the working of this programme
with regard to the role of the District
Magistrate in several States must be
" watched. 1 cannot appreciate this
argument. It is a fundamental ques-
tion on which a eclear-cut solution
, should be found. I am glad to find
that the Ministry is of the view that
the District Magistrate should remain
out of the picture. That view should
be enforced,

Mr. Chairman: It was done in
Orissa,

Shri Tangamani: In Rajasthan
also,

shri Raghubir Sahai: So, on this
point, the existing discrepancies

should be done away with.

There is another point and that is
about the different nomenclature for

common  expressions in  differemt
States. With your permission, I would
just mention a few cx:mples, For
BDO, in Rajasthan, the term used
is “Vikhas Adhikari” In Andhra, it
is purely BDO, In Uttar Pradesh,
he is known as “Akhand Vikas Adhi-
kari”. So far as the president of the
Zila Parishad is concerned in Rajas-
than, he is known as “Pramukh”, In
Uttar Pradesh, he is know as “Adhya-
kasha”. In some other States, he is
known as president. All this creates
confusion. So, for these common
expressions, there must be a common
nomenclature. All these points are
posed by the Panchayat Raj. We
know that they are engaging the at-
tention of the Ministry of Community
Development, The progress that has
been made within the last two or
three years is something to be appre-
ciated, for which the Ministry
deserves congratulations,

Shri Bal Raj Madhok (New Delhi):
Mr. Chairman, Sir, India has been
known for the working of its panch-
ayats. In fact, we had our local gov-
ernments and such other bodies in
the villages much before such a thing
was known anywhere else. That is
why the famous French historian,
Will Durant, said that India is the
mother of democracy  through its
village government, QOur  village
government or panchayats worked
very effectively and efficiently even
when large parts of the country were
overrun by foreign rulers. In the
8th century, in South India, under
the Chola administration, our village
panchayats worked very effectively.
In spite of about a thousand years of
Muslim rule, when every effort was
made to make this country a Muslim
country, the Muslim invaders were
unable to reach the villages ordes-
troy the Indian cultural life-pattern
as existed in the wvast number of
villages in the country because of
the efficient functioning of panchayats.
In 1854, Mr. Metcalfe who was the
Governor of the then North-Western
Province of British India, described
the panchayats in Uttar Pradesh as
small republics. They were elected,
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small republics. They had all the
functions and powers of a small re-
public and the willagers did not feel
that they were very much under the
thumb of the Central Government.

14.54 hrs,
[SHRr MuLcHAND DUBE IN THE CHAIR]

After the rebellion of 1957, the
British thought of establishing a
strong central government so that
they might be able to rule the people
directly through their agents. There-
fore, all these local bodies were
superseded and they tried to control
the villages throgh chowkidars and
police officials, Since then we find
that the village panchayats which had
worked so effectively and efficiently
for thousands of years disappeared.

Soon after, some of the Indian
States tried to revive them and credit
for that goes to Mysore and Baroda
which had very efficient panchayats.
Later on, in British India also, some
kind of panchayats or local govern-
ments began to be set up. But they
were powerless and ineffective. That
is why after freedom it was thought
that the panchayat system should be
given a new lease of life. A number of
laws began to be passed to improve
the panchayat system in different
parts of the country. In fact, in the
Constitution itself, the directive prin-
ciples lay down that panchayats and
local governments will be encouraged.
During the last 14 years a number of
laws have been passed in diff:rent
States, But, in spite of the hullabaloo
that we make about them, the actual
position is that the Panchayat Raj to-
day in most of the States is no better
than it was 14 years back. There are
a number of panchayats, and above
them there are local boards and dis-
trict boards. But we find that most
of them are proving ineffective.

The Balwantrai Mehta Committee
which went into these affairs about
panchayats come to the conclusion
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that panchayats have failed badly.
There are a number of causes for the
failure of the panchayats. One is that
proper trust is not put in the Panches.
We are a democracy, and we find that
a man who is elected to the State
Assembly or Parliament may be
a literate or an illiterate; he may be
rich or poor, he may be appointed a
Minister, We have seen in many
instances people being appointed as
Ministers or Chief Ministers for no
other qualification except that they
belong to the party in power, and we
give them all powers. We give them
power in regard to the life and death
of the entire people,

But when it iz a question of village
panchayats, people say that the Pan-
ches have no training. I ask do you
give the people, whom you appoint
as Ministers, any training? Do you
give the people whom you elect as
Members, any training? They get
trained automatically. So, why should
you first of all think of training these
Panches?  Actually, unless you put
trust in the wvillage panchayats, give
them every scope to work in the
villages, they cannot work effectively.
Ag it is, they are given very few
powers and those powers are really
wielded by men who are generally
babus from the towns, who know
nothing about the villages but who
go about the villages as if they are
the men who know better about the
village affairs than the villagers
themselves. It ig most important
that unless you put trust in the
Panches the panchayats will not work
effectively.

The second reason why the pan-
chayatg are not very effective js this.
They have no finances. The Balwant-
rai Mehta Comittee report says
that some of the wvillage panchayats
have an annual income of just Rs.
100, Rs, 500 or Rs 1,000, No panchayat
can do any worth-while work if it has
such poor resources. If the pancha-
yats are to be made really effective,
adequate  resources  should be
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guaranteed to them. They should
have a  fixed share in the land
revenue from the villages. Other
sources should also be provided for
them so that they are able to use
that money for the welfare of the
villagers,

The third cause why the village
panchayats are not working effectively
is  factionalism. Just now, Shri
Tangamani said that there are lots
of quarrels in panchayats. They are
bound to be there if the panchayats
are made as they are today. In the
panchayats we are having elections
on party and caste basis. Naturally,
when the country is caste-ridden and
community-ridden as it is today,
when the elections are going to be
fought on that basis, that will lead to
trouble. Actually, there have been
more murders in Uttar Pradesh on
account of the panchayat elections
than there were ever before. There-
fore, if the panchayats are to be really
useful to the villages, factionalism
must go. And the only effective way
of improving the Panchayat Raj is
that the elections should be un-
animous. Shri Tangamani was saying
that if unanimous elections are held,
it would mean that there would be
greater influence of the party in
power. But that iz wrong. Actually,
if the panchayats are to be effective,
and if we want to see that the people
who enjoy the confidence of the entire
village are elected and they should
do something worth-while for the
village, we must see that there should
be,—whatever form of election may
be there,—a unanimous election.
Only the unanimously elected pan-
chayaty of the villages can have that
moral and social standing in the
village, which are necessary for get-
ting anything worth-while done
through the panchayats,

An hon. Member: It cannot be
done.

15 hrs.

Shri Bal Raj Madhok: A way can
be found out. Let them appoint a

committee, They will give sugges-
tions. There are so many ways. You
can have a two-tier election and
election through elimination. You can
have a first ballot. If some people do
not get 80 per cent or 70 per cent
votes, they may be eliminated. So,
by a process of elimination, we can
have unanimous election of the
Panches.

Shri Kalika Singh (Azamgarh): You
want more elections!

Shri Bal Raj Madhok: If there is
unanimous election, the elected Panch
enjoys the support of all sections of
the village. In some villages, Jats are
in a majority; in some the Thakurs
are in a majority and in some the
Harijans are in a majority. But if
the Panches enjoy the confidence of
everybody, they will do justice to all
of them. As it is today, if a man is
elected with the support of the Hari-
jans, he shows his powers against the
Jats; or, if he is elected with a Jat-
vote, he shows his power against the
Harijans. That is why there is fac-
tionalism and murders are increas-
ing.

Dr. M, 8. Aney (Nagpur): Does the
hon. Member want unanimous elec-
tion of the head of the panchayat or
the Panches themselves?

Shri Bal Raj Madhok: All the
Pances should be elected unanimous-
ly if the panchayats are to work
effectively. In ancient times, our
panchayats; workeq so  effectively
because we had our Gramani and he
was a man who enjoyed the confi-
dence of all the people of the village.
He had a status and respect and so
he could do things. The  present
system of elections to the panchayats
is not democratic. If you want to
make the panchayats effective, the
present king of election system must
change.

Another cause for the failure of
Panchayat Raj is there is no unifor-
mity, In different States, different
kinds of panchayats are set up. We
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have village panchayats, gaonsabhas
and so on. Some kind of uniform
policy for panchayats should
be laid down for the whole country.

The most important cause for the
failure of the panchayats is too much
interference in the panchayat work by
the officials and particularly the con-
fusion createq between the community
development department, revenue de-
partment and the panchayat depart-
ment, The B.D.Os. are supposed to do
community development work, but
really they are there mainly to carry
on propaganda for a particular party.
They are not there to serve the people.
Most of the moneys given to the com-
munity development blocks are spent
towards payment of salaries of staff
and the welfare of the people does not
come anywhere. So if there is too
much interference in their working
the punchayats cannot remain effective.

When we talk of Panchayat Raj, we
must clearly understand what are the
causes of itg failure and why it is not
effective. Simply making laws and
enactments about Panchayat Raj or
convening conferences are not going to
make Panchayat Raj effective in  the
country. I have some practical sugges-
tions. If our country is to be democ-
ratic, these panchayats must be abso-
lutely independent of the control of the
State Governments, Just as procedure
for the elections to the Parliament and
the State Assemblies ang their re-
sources are laid down in the Consti-
tution, so also elections to the pan-
chayats and their resources must be
definitely laid down. Because of the
constitutional provision elections to
the State Assemblies and to the Par-
liament are held once in five years.
Buth there is no such thing in
the case of municipal -corpora-
tions or panchayats. They are
just at the mercy of the State Govern-
ments, We find in some States elec-
tions have not been held to certain
municipalities for 20 years. If a muni-
cipality or panchayat has a majority of
people who do not belong to the ruling
party, for some reason or other, that
municipality is suspended. That wsay
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we do not really allow the real de-
mocracy to take roots in the country.
If democracy is to succeed, we should
amend the Constitution and lay
down definitely in the Constitution
itself provisions about the tenure,
elections and resources of the pancha-
yats. Otherwise, they will remain at
the mercy of the State Governments
or B.D.Os and will not function
effectively.

After the functions and powers of
the panchayats are laid down, no in-
terference should be made into their
working by the panchayat officer ow
any authority from above. It is possible
that they may make mistakes. But
those will not be very harmful, be-
cause at the most, the effect of the
mistakes will be confined to the vil-
lage only. When the Prime Minister
makes a mistake, the whole country
suffers. When a Chief Minister makes
a mistake, the whole State suffers. We
cannot do anything about it. But if
the village panchayat makes a mis-
take, the effect of it will be only on
the village. The village people will
be able to know, “We elected him
and he has made a blunder.” So,
when after 5 years the elections
come, they will not elect him. It is
much easier to locate the fault and
pin it down in the case of a panchayat
than in the case of the State Assem-
bly or Parliament, Therefore, we
should take that risk. They will learn
by mistakes. But if we fear mistakes
and say that they should be trained
or that this man should be elected and
that man should not be and so on, the
panchayats cannot be effective.

In regard to resources, the
common people in the coun-
side are already feeling  very
much over-taxed. Besides land
revenue, they are paying property
tax, profession tax, cattle tax, vehi-
cle tax, etc. The burden of taxes is
increasing every day on the villa-
gers, They are groaning very much
under it. If panchayats are to be
effective, the Central and State Gov-
ernments must lay down a  fixed
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share of the land revenue and other
cesses they get for the panchayats
and the panchayats should not be
faced with the problem of collecting
taxes. Actually that makes the pan-
chayat unpopular. A share of the
taxes must be given to the pancha-
yats for carrying out particular
functions assigned to them.

Thirdly, to make the panchayats
work effectively, it is essential that
a sense of community feeling should
be created. Today it is not there,
We talk of a casteless and classless
society. But actually during the
last 14 years, we have created more
castes and classes. The people who
talk most against castes and classes
are themselves creating new classes,
In Delhi, for instance, when they
build new buildings for Government
employees, they create this class
feeling by saying Class IV quarters,
Class III quarters and so on. They
say, he is a Harijan and so on. That
feeling comes everywhere. The re-
sult is, every day casteism is grow-
ing rather than becoming less.

15:08 hrs.
[Mr. DEPUTY-SPEAKER in the Chair)

How can it be removed? If any-
body thinks that we can do away
with castes and classes completely,
he lives in a fool's paradise. There
are bound to be classes. But in the
past, in spite of the classes in this
country, there was some kind of
homogeneity, some kind of commu-
nity feeling some kind of EICIRED
OFTT  or emotional unity among
the people. But those common emo-
tions which bound all the people in
the wvillage together are now at a
discount. Instead of encouraging
them, we are discouraging them.
Fortunately or unfortunately, they
happen to be influenced by the cul-
ture of this country, which is basi-
cally Hindu. That Hindu culture is
at a discount, You do not want to

encourage WEAT-HF UFAT. In the
villages, there are occasions like

Raj

Holi, Diwali, Janmashtami, ete.
when rich and poor can come together.
When  they come together, they
have somekind of common emo-
tions and brotherly feeling. So,
until and unless we make use of
this traditional community feeling im
the villages, we cannot have any
kind of real unity and casteism is
going to increase,

Actually, 15 years back, before the
talk of socialism came in this coun-
try, we had socialism in the vwil-
lages. People in the vil-
lages used to help each other. If
there was a marriage of a girl in the
village all the villagers used to go to
the help of the girl's parents. The
village carpenter and Smith used to
work for everybody for the whole
year and get their share at the time
of harvest. We had that kind of
traditional socialism in this country,
which in spite of castes and classes
maintained the unity of the village
and also the unity of the country.
That is being destroyed now, and
that requires a probe into the gene-
ral policies, into the wider policies
that the Government has been pur-
suing.

Sir, the present Government has
been pursuing policies which are
cutting at the very root of the unity
and the emotional integration of this
country. If those policies are not
checked and if they are continued as
they are being followed today, then
I can tell you with a painful heart
that, what to talk of factionalism in
the panchayats, the whole country
will be full of factions.

Therefore, when we talk of pan-
chayat raj—it is a great institution
and it is something for which India
has been famous all through the ages
—it is our duty to build it up on right
lines, and for that purpose instead
of looking as to how they are run-
ning their local bodies in England,
France or China we must see how
we used to run our local bodies in
the past. We have detailed records
as to how we used to run our loeal
bodies in Tamilnad and in the morth
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and other places very effectively and
efficiently. If we draw upon that
past experience and try to formulate
our policies and also check our in-
terference into the affairs of local
bodies, only then we can make Pan-
chayati Raj effective; otherwise it
will become a cause for chaos rather
than a case for order in the
country.

=it ®o o & (gfFar) : wui-
e HEIRW, THEd TeE F AT
St qF a7 #7198 3 & w90
fr 7z 9y A # gard quAr e g
qumdl TS #Y @At F qie F WA
9 W1 T J19 74g @ AT gE R
fo garElt Tw B g7 W § ) fawa
TEF T U AR amA & & ad

S § FdEE AT F gAT THER F1
oF AMET TAAT § 31 FE & o oqaE
T quEal wT arfeai o § A
T A 8 F AL TG0 T8 W) qEY
g 5 a3qw # a9g § ai9 wWw ¥
TELEHT 34T €T § | A&l qC Fa-
weAfa & qAE  wVOW @1 WA F
& agrar S war & FfeT war A §F
9 S FfEAEal 9u wdr § ag wiy-
Fifedi & AR 3T AF F amA
& 1 1 2F =g mafedi A w9 oA
99 @1 WrEdrd dag g ans
A @ waar By ol I d9EEi §
w=g W 3§ W § ai | Fwm
BrF Faa1 § 1 fam g9 F51 qfem
HqII7 FEA HSS WA T & o
T I AT AT O SN T g &
T o daEdl § g € w=E a1
# Frw g1aT § 1 WL gt o qhaar 7
e A gfem AR e & §g
fRrF@ AR ST A A T TAH
afe #€f #r Hz & T g "W 99
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Tz F1 9g AR AGETIF § a1 q/i 9w
M qga fars wmar g |

3 o ofy dav wfor § w1 ool
a5 gfem o @aur 9w #1 qa=
2 9ATT U F WL F gfeo w0
T4 FLFH W O & 1 qH A ar
& MW qedt § | Wi aw 4% fra
AT GiT FT HI § § Fg aFql §
fF gai} ¥ # y3AT Fiwd AR
TSIET rEeq F AW A TFT AT
X qfam aq § 1 Giagr AR adT
F 9% QX €W, 9AMT, Nagd AR
g gr st g & 1 gfegg ay &
Y aga fegwa W 1 G ArgwAW
JY QR FA A AT A & | AT g AT
#F gawar § o foem & o ¥ @
aga 38 wifr mifa #F gugAi g
wET g9 7 § AR A @ sgm fF
sqiET aarRat gaTdr faer agfa w €
7 ag i wAarg s faer & 38 g
fean w1 oAt gt F 3% owamET |

oF A9 & A § W "eE ¥
HrAd TEAT 9gAl g fF 9@l A% Ar
T AETFI G § gl agr ag W
g@w # s g f& damm § gf|an
¥ figv A gaeiEa fea mifeew gar &
T TR ATITTHA 71 99 TFF T AW
¥ & wr g @1 gt 9 gFgse qfEar
"X uFiFgiea mfwas 03¢ qige s
3 & o gEeR AW g gend §
gaar O faag ¥ 99 G F7 FEE
F Fifow 79 § 1| O wgT ¥ qiear
g % 5 s qFed el 59 @
3 gwifs $g oFaq oy ot E Y T8
feenaw ¥ wedh ga & 1 ag f q@r
st & v sl gAE @ v § A
agr wfear a7 faar mr & @
gd9mE #r e w1 A ar '@
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74 qfear as gEAT AGT § M T A
TFT @ATE | WE 9 TEq1 Fg NAG
fiamr g wa g ag g fF ag o
fadgsr Afawr IF a1 § g WA F
uF e & faar gy gt € fomd fr
ag T At & | o wrArg v
e ® 9 aum anfadi § | suE
7z 7 gaa foar o & § a8 Tean
g fF <@ v euE & AR T g
g1 Sifgd | AEAFAT 59 A A
2 fr g7 37 Afedl 1 gOrA F1 9"
FT |

T & faafad & o g g
g7 wrediE g S & AT qAE
T fod o § ag wfaw @ W A
78 3 ¥ fad Aramg® saaen FHT
Tifed 1 ot o § F ager o FET O
T=g, A g4 AN FT A FIH0 T8
& wyx anfe & fF swe & & v o
ST A I TS ¥ 5 & F A
& FTH A TR AT IO A AT
&1 w3 3@ | g mrar g fr g ade
WTE ST & ATHA § AT F AT FLHIL
qEFA A UF g ¥ gEd s A
fra s s FTFm A gromard |
FE 97 § TG F S FgaT & A gET
92T FW F Fgal g WS
T8 FEAT & O aww w4 W W
TR § AT €941 @ A qF FrA
0 a1 # wwEa g R gw G
FHFE & WHN § ST IARN HHTL
HHGL GTLT TLEATT g7 ATaAT & TATHT
w7 EF ¥ IR AT agfe @
wrTfeRer S ag Y FThEe o g F
& 3a8 gk Riear dwr am faer 57
W F Fgi ff Fuga F1 av fastasr
&1 Wre & Wi 27 guwras g1 g
gt WAt # ag fowwa & f

agt soATeT | oy FAGL FT &Y ATATC0
far gt mar g A T ag grar & fE
g I97¢ I ¥ Iy T AL "¢ e
g1 nF e wieET ¥ 3T
IFY FRA  FT AT FTH ST AT
g 8 FAEEd AT IR ST
e fafaeex T oma § arIaer
WA AT FT TEAT ¢ a1 IFAT q=AT
& fF Sy AT At ST TE | A
g g & fF gart sas arfeee &
9 9% T9g & F19 g9 § a8 A9
AT AT 9T 9 TET @0 F HAY
W ¥ ag FgW 3% A e
a1fed fF &7 3 w7 ag ot o &y
arira 2 fF o7 foam ag o9% Tt A
57 & faafas 7 ar 9i< feet faefas
¥ g% 9T | grfore &Y ar 7 39 faw
agl T AT @ 1 S WA § SEEr
T FY | THY 9gd $9 wEd gw
gEFaE | gaTAg g AT v 3w
FAT T I F Al 4 9
T ag Aot @ wh a7 ¥ #g19m3-
ff o9 o A8 9 "ET AT
TEI AT | wT #E TE qEH
TF § T T FgaT ¢ 5 aeEy
ATt & a1g 3 9w 7 faere
qFIT & A0 ¥ g7 7 Fowre F7 foam
Tar g, F amaTeT F WG ¥ W w6
I FT g AR AT dAa@ §
oo AT feam, 3u fog qar fear mam
W1 g T FO T w0 9 & wda
7 femmar &, &1 59 7 @7 an & f
g9 2T §Z BRA FA | qg T90A
TEA GT HA FEA FT gFaT & 7
TATT 9g SATF AIEAL & 979 ovaw g,
A1 99 #T grars g Aifgd W IEa
ggrgar & aT =TfEg |

g ¥ 3T Strar & £ o w1 safer
TH g, ¥ #1E 0w 34| § A
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[T Fo w¥e ]

TN A 7S TR A WY AT gE
T AT | arfEd @ g, ar
WL I #1 gL faq WA F fad gy
AT &, aroE 9 arde & 9 8,
At 37 #1 37 FEEE A 2 W@
TEAARY | HATACITH
ASTGT BT I & fed ar feEr
0 FOT § F FGE TR g A4, q¥
I AT AR F IO W T
M argea W mr . Gy gradfae
EARETA § | 4g AT & fF At
FTTH AT Y Wi & sy Sfgd
I H BAT BT FTTT (o8 T4 8 |

¥ ug | ¥ I w1 w g
o & avrer § gardy 369 &, 91 fF are-
TET & I ¥ JEET 1 ugiear wig
THESA & ATFTL, FT ITHT FT T2
3z fag T ¥ AT @ § w T
g1 ATaE FHAL AW AAES KT
R ¥ fod 39 w OF T=a § AR
TR E | W A 39 ¥ (a7 fFar
& fafesar faet & e oit &1 Far
g A feer &1 am AE FAT AT
g, T 0 7€t #9195 I & FRA
To FTo THo ¥ TZ T EIE T
a% ot § uF fazd fam w7 mrar g )
# Tg o fF i A% w8 SraE
7 E & ar €l |

o aF &9 faFwdi 1 g9 T G
T &, a9 aF Turad A 3q F a6
TET &Y &FaT & W AT &Y g Al 9T
it FEr AT ATRA WA o

o &7 famge s gmr €
foiT i1 a1 fova e & el & Ao
HEAT IEE AT FIfwE 7 qr &
ot 1 gawdy srar & At §, W
5t AT W aIFEE A AT

wrfed, at sa dtv faq s fag o
&1 ST FE §HY 9T 7 Hm, ot feer
@ ¥ 9E a0 FLET FT qfET A
A T IR Fq et fear wmar @
R gt f s g W oA ¥
qaTe FY & AT 9T GEAT |

afer gw & #rg & @9 7€ o
3% & fr qaraat § §9 798 F19 0
fod a1 darmat 7 ¥ fefaasr
Wt o £, o &Y grg 99 7 mogiee
forar & o2 d9TaEl  #1 AT #1oT
g

ot T g 7 s &
TRAFETL | TH AT A A TZ FgT
argat § 5w F1 Aw & w18 f
AT FATE ST, Afewa FEA FT 0@
FTH 2 qIET § T I T q97 TG
w1 e & gardy fegfar siradi 2
TG | FIE geATeT &1 A0,
at AT ov ardre & 91dT , w0E
dfece gwem & F@ &, AN HY
AEmr AT &1 WA FrE A, 1)
ar & A &7 Efa dor @yt T,
at 39 § AN FG ATH I5T AT, 0 F
e oF § , Fif6 39 F GWT &8 |
wferar womT &1 &2 v I deg F v
F¢ 3 77 e e deg F AT
qEA Z1oITA, AT =gy &, SfeeT F0ai ¥
qmg @w T g F T AE 39 A
%A F T 8

o H § qg w1 =rgAn g fF
ura-Fw feafa g & f =17 o -
T 9T FT 31 & war s ax
TF {79 G2 99T WTgd W 99 g
F FAAET T URarg W F fagr sorar
g ) WX A T T LE A & a9,
faera dmw s § qUY oA TR
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22 e ¥ fod Wegam feare &

foar @mar & 1 =@t o< o vEAiw ?
femromar &1 W 9ge =W amEl
*1 qar FraT § fF dow dev gl g

ST TRT R, A g W FHAE FC A E
W™ qE AT TE AFW a9 AT
& 9y § o QY s ww w@d
g Agt UF g FWeW @ W
ST AT F qrA 9g wAre R Amar
& fF ag fzT Fa7 A

ey wAtEw @ 99 dIT A
AT wmEt  F  gfmam #7 faam
il

it %o o iﬂ' : H'E',TT( G1E:Ed
[ FT ASE &7 AT |

TAH AT TF F LTI ITH A
fa fer ST g Wt FATLE, AT TEET
: aEH OF g W AT g g gad
T AT FgT 97 wERd (el w7
a@ FWart e e T feag 3
g &, FTMH TATHE FHRAT F AT IT
gq: wger wg & Fov fmn
T | WT AT 43 & fF uE oF g
war M1 wg qEA fwar gat &
I FT FATZA 7

# arzen g fF 3w 9T # oAq
w97 fa=r fHar oma #iw oy
SEEAT T 14 o THTIT T FF AT
T g1 7T WOy AW FT 39 T AT
Cra g
Mr. Deputy-Speaker: 1 have got
with me at least 12 names.

Shri Raghunath Singh: I also want
to speak.

Mr. Deputy-Speaker: Then it be-
comes thirteen.

Some Hon. Members rose—

Mr. Deputy-Speaker: In that case.
the number will be more than fiftean.
Ag there is only one hour left, I want
guidance from the House.

Shri Tangamani: I require five
nued for some more time.

Mr. Deputy-Speaker: It will not be
possible. After all, the maximum time
that can be given to it iz two and a
half hours. As I will extend the dis-
cussion up to 5 O'Clock, we are taking
over three hours. Out of the one and
a half hours left, half an hour will
be taken by the Minister. That gives
us a balance of one hour. Therefore,
it is not possible to call all the other
names. Even if I call a few hon. Mem-
bers, it wil not be possible for me to
give them full time.

Shri Kallka Singh: We can extend
the time by half an hour.

Shri Tangamani: |
minutes for reply.

Mr. Depuiy-Speaker: In that case,
he can advise members of his party
to take less time. I request that, like-
wise, other hon. Members should also
restrict their remarks. How much
time shall I give each hon. Member?
Seven minutes?

Shri Kalika Singh: The time may be
extended.

Shri Harish Chandra Mathur: We
can have it day after tomorrow also.

require five

Mr. Deputy-Speaker: I do not know
whether it is possible unless I know
the business of the House for day after
tomorrow.

Shri Braj Raj Singh (Firozabad):
They have no business.

Mr. Deputy-Speaker: Therefoie, s
it the sugegstion of the hon. Member
that this might be taken up after the
8th?

SBhri Braj Raj Singh: We can lake
it up the next day.
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Mr. Depuiy-Speaker: We under-
stand from the Minister of Parliamen-
tary Affairs that Government have
business up to 8th. I, therefore,
thought that the suggestion of the hon.
Member was that this might be taken
up on the 8th.

Shri Tangamani: It was annourced
*hat what is left over today wi'' be
taken up on Monday.

Mr. Deputy-Speaker: The maximum
time for such discussions is 2} hours.

Shri Braj Raj Singh: By the leave
oi the House it can alway be extended.

Mr. Deputy-Speaker: The Iouse
has all the powers. I do not deny that.

Shri Harish Chandra Mathur: Sir,
let us know what is the position, whe-
taer we are short of time or we have
got no business and we want to wind
vp on the 8th December.

We are being told that there 13 no
business for the House and therefore
instead of adjourning on the 15th,
though there are guestions and every-
thing, we have got to wind it up
earlier. Instead of adjourning on the
8th why can we not have this discus-
sion and go on up to the 10th? It is
a very important discussion.

Mr. Deputy-Speaker: This anomaly
can exist, namely, that on the one
hand we may be short of time and,
on the other, we may have enough
spare time and no speakers to speak.
If a half-an-hour discussion is before
us, it will be only for 30 minutes
though there might be enough time
left during the day. If the Rules
provide that the maximum time that
can be given for this discussion is 2}
hours, it would be only for that du-
ration and not much longer. If the
Government agrees to extend, I have
no objection., But I was only refer-
ring to the Rules. Under the Rules
we have 24 hours for each such discus-
sion. We have already spent 1} hours
over it and I am extending the time
by another half an hour so that we
will finish it by 5 O'Clock. But when
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there is such a demand 1 should
know the Government's reaction also.
Then I would make my decision. The
hon. Minister of Parliamentary Affairs
might be consulted.

Shri Harish Chandra Mathur: Before
anything is said on behalf of the Gov-
ernment, my respectful submission is
that you are perfectly right. We

- understand that the scheduled time is

2} hours and that under our Rules
for such motions we have 2} hours.
But it is also equally correct that
this House has discussed such motions
and resolutions for 6 to 7 hours. I
had moved one motion which we dis-
cussed for five hours. The motion
regarding the Sanskrit Commission
was discussed for three consecutive
days. I think this motion is no less
important than the motion regarding
the Sanskrit Commission. Therefore
let us get over that difficulty first.

Mr. Deputy-Speaker: Hon. Members
will appreciate that the hon. Speaker
can make and unmake rules. He
can suspend the rules but I have to
follow them.

Shri Rane (Buldana): I submit that
the discussion should be over today
whether we sit longer or not.

Shri Braj Raj Singh: Why?

Shri Rane: It is said that we have
no business or that we are short of
business and therefore the discussion
should be continued on Monday.

Mr. Deputy-Speaker: It stands to
reason that when Government is run-
ning about to find business here is
business in which hon. Members are
interested.

Shri Rane: The hon. Member, Shri
Mathur, has said that last time over
one discussion we took about 5 to 6
hours. Again this precedent will be
cited another day. i

Shri Harish Chandra Mathur: There
is no question of citing it. It is an
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illustration. It is the right of the
House to extend the time seeing the
importance of the business. We will
be doing injustice in asking any hon.
Member to finish his remarks in 5 to
7 minutes. Then it is better not to

speak at all.

Mr. Deputy-Speaker: I shall ask
Shri Rane to consult the hon. Minister
of Parliamentary Affairs. It is the
desire expressed by so many hon.
Members that if we could have more
time, it might be seen it it is possible
to extend it. He might have consul-
tations and then inform me as to
what the reaction of the Government
is.

Shrimati Parvathi Krishnan.

Shrimati Parvathi Krishnan (Coim-
batore): Mr. Deputy-Speaker, Sir, I
am very grateful to my hon. friend,
Shri K. T. K. Tangamani, for raising
this discussion and for giving us an
opportunity to discuss this very impor-
tant aspect of our administration in
the country. I would like to take this
opportunity to bring to the notice of
the Government certain discrepancies
that are today existent in the working
of the panchayat unions as also to the
hang-over that may be there from the
earlier development and NES schemes.
This Panchayati Raj is really created
on a basis that already existed and
what were development blocks and
schemes now come under the pancha-
yats. Therefore it is necessary that we
go into those defects and help the pan-
chayats in overcoming these defects
so as to see that smooth working
takes place.

When one used to go to the rural
areas, say, towards the end of the
financial year, one used to see an
absolute hum of activity. The jeep
belonging to the block would be going
around absolutely purposelessly down
one road, up another road visiting
various villages. When one used to
enquire as to who was in the jeep and
what it had come there for, there used
to be cynical replies from the villagers

Raj

saying that that was the end of the
financial year, a certain amount of
money was there which had to be used
up, so the jeep moved around and the
petrol expenses would be shown to
show that the target had been fulfilled,
This may seem rather flippant. It may
seem as though it is a very small point,
but that is the reaction of the villagers
and one should take this into consi-
deration. What it really means is that
the work that wags being carried out by
those development blocks was no: of
such an extent as to create in the
people of that area the confidence that
something effective was being done. It
is for this reason that I bring it before
the hon, Minister,

Only  recently when  certain
panchayat unions were being inaugu-
rated one of the union presidents from
a neighbouring union in hig speech of
congratulation on this cccasion—that
was on Gandhi Jayanti Day—wanted
to give some advice to the new pan-
chayat union President who was there,
In giving that advice one of the thinge
he said was that they must find out
ways and means of having effective co-
operation between the Commissioner
and the panchayat union. In his
experience of the last three or four
months he had found that sometimes
trivial matters were leading to very
serious differences. One of the trivial
matters exactly was the use of the
jeep. There was a jeep in that union.
Very often the Union President and
the Commissioner were falling out om
as to who had priority in the use of
the jeep, whether it was for official
business or not, whether attending to
or inviting a VIP or the family of a
VIP was a necessary thing or not,
whether that was a social obligation to
be carried out etc. This is what he
said, It is not just I saying that such
things exist. But I do not want the
hon. Minister to get away with the
reply saying that this is a sort of thing
which we often hear from the Opposi-
tion and so on and so forth. If he
likes, I can get a copy of the transcript
of the speech and give it to him. Then
he could obviously pull up either the
Panchayat Union President for talking
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like that or the Commissioner for
creating trouble over the jeep,

Then there is another example of
how unplanned expenditure is inhere,
In my district certain taluks, like,
Darapuram and Palladam etc. are con-
sidered to be and are known as drought
areag for a very long time. Famine
conditions had existed there from time
to time. Although in the publications
that we get from this Ministry we are
1sld that money is being spent in order
to find out the possibilities of providing
irrigation facilities where there are
not sfficient number of wells and
where there are drought conditions,
today after years of being in a black,
in Palladam and Darapuram taluks
again these drought conditions have
come up and famine conditions are
there. The people of the area, the
panchayat unions of the area and the
Panchayat Union President have led
deputations to the Chief Minister
of our State and to other Ministers
asking for special allocations and
help immediately in order to have
bored wells sunk and so on. Why this
delay? When the considered aim has
been put before us that the various
blocks and the wvarious schemeg are
only for providing those facilities that
are so necessary for the development
in rural areas, why ig it that after so
many years, in an area that was under
the block development scheme, we find
this condition continuing? This is a
matter that has to be looked into.

Recently, when I was discussing with
one of the Panchayat Union Presidents
this question, he pointed out to me that
there is a tendency as far as the Gov-
ernment is concerned to have blue-
prints and allocate certain sums of
money for specific purposes and that
money has to be utilised for that pur-
pose and that only, irrespective of
whether in all the areas these require-
ments are exactly alike. Therefore, in
one area where there is already a
schcol building or hospital facilities
and so on, they are again giving money
for those facilities and they are not
giving money for something else that
may be more immediately necessary
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such as irrigation facilities. We may
point out, for instance, that in spite of
the fact that Panchayat boards were
existing there and Panchayat unions
had been formed, when the Third Five
Year Plan was being finalised, the
views of the Panchayat unions were
not taken ag to what would be the
correct assessment of the educational
requirements and an assessment as
regards the money necessary for the
school buildings that would have to be
constructed in the c¢-ming period and
so on, In this manner, I think, we find
that there is a lot of overlapping, there
is a lot of red-tape and the actual
democratic functioning of Panchayat
unions is something that is still wvery
hazy, which will have to be achieved
if Panchayat Raj is to be effective,

Just one word regarding training
camps which were referred to by one
of the hon. Members. I had the privi-
lege of attending one of the training
camps or rather the inaugural meeting
of the training camps. I was amazed
that on those occasions, far from the
inaugural meeting being cne to set the
tone of training camps and to give
the Panchayat leaders who were there
an idea of what Panchayat Raj means,
what are the various provisions of the
Panchayat Act—there were wvarious
M.L.As and others and I was in a
minority—they gave to the Panchayat
leaders a lecture on how the Congress
party had brought this great change
and transformation in the countryside
and so on. In other words, that became
a propaganda platfrom rather than set
the tone for the different Panchayat
leaders and discuss the merits of the
Panchayat Act and what has to be
done. With the result that, later, I
heard that there were some heated
arguments between the different
people who had come to that camp and
it developed into a political argument
instead of their being able to exchange
views in regard to the working of the
Panchayat Act and the defects that had
to be overcome. Therefore, I would
request the Minister that he should
look into this matter and see that these
matters are taken into consideration
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when the working of the Panchayat
Act wag reviewed, in order tp guaran-
tee that the Panchayat Raj really
becomes successful,

Shri B. 5. Murthy: May I request
the hon. Member to supply us details
of what she has alleged?

Qo Wo WA ( Fad) : AW
wErRy, § off gUwr wR sy Al
#1 Furg 0 9rEar § 5 3 dar
TEW WA gT99 & ATAA AT FT I
FY HYT AT I FY FEwAG FAIT G F
TH FHW FIH FT TTE (2978 @, W AR
T § fF ™ Aew 9T Tgw FW
ge, W #1 av% 7 Ay 9 g
o wree fafarer amge 9w
TgE W F WL T

a7 wRaw & f5 Y ams I
ot AT agt & 99 W, F 39 AR
FT agT M H GH @I AT | I A
AFOT FT GAA F AT F A GAT A
9% qg e 7 § oF avg § faege addd
T T

g WErE ¢ I ATT At AT
a7 AT fwer q3ar 1)

ot Ho Wo W ¢ AT TF TR
FgT AT § 7 ILAAe 41 OF a0
T

IR WEREY T2 99 AT @I
o @ 0% T I wwNE A
Lol

ot qo Wo W : WY FEgA FT A
Tz 7@ 97 1 S ARE 91 98 IO
qg 491

“Situation arising out of the

working of the Panchayat Raj be
taken intp consideration.”

Raj
T 39 & fF T 0T #1E ara a7
W, 97 TORNT 74 838 W ST
qarqd €F g (8¥e W ST g9TAT oY,

ST faeer damad oY, 37 ox & Ay

T I aw § AT E 2T & 6
I ag ¢ F fugds @ ar =
aqt & geafas g3t F o SA14F WH-
foat &=4t, o forar ofred #7aw &7 o
@r €, 37 ¥ AT T AT wWC AT,
FTFTH IT T AT AT FT LIS
T A w1fed, g qr A fear g
=TT qH A A4 TARE FO (6 A1
7% g7 q99ra7  wfafagi & $197 §F
& g1 & 7T oy qfewgl & F47 &
g9 &, FAX AT AT qTEE A
TF AR N Ad FE o aEE
§ F grar fF 99519 9 Fa &1 A0 A, 7
IT 9T AT AT AT FE [ AT
§7 far om T & 9w AT HAT W
HET WTET A A9AT oY § I ¥ A4
T9 T w7

it worerst fag : AT w0 f 7@
Fg a7 |

MAo Ho WA : FIW AT TN
Ff97 | § 97 58 Fgw |

g TF g6 AT §ET
¥ ®r |E W OEfFAaw
Fom g ow A gl AT
TTH T3 AT AATA T FT R AT
fF =7 9t wY 93w AT 7T
ST < &, HIX g7 TurHd 5 a9 ¥ g
arfgd ofF f gt & aoer @ &
oY 37 I X A7 IA®F 01 FI9
o T qaeg A 4 7 TiF Fr FATAS
#T qCR 47 | TEI F AT 99T
afafaar g€ a1 @ & ar foEw
qfwf aard o1 @Y & 39 9% A
F1E qota AN & AL 1 ag
gt #y f5 99 d9mEdl w0 @
stz fod and ar f5 gaw faege
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[’ff%o -‘i‘eﬁ'ﬂ']
ifstmive oo feur oma, S f gt
T aeETL & | FE QI gEr Iy
ft ZREE F ant § ff qeamaal w
T 7@ fHar oA T1fed 1 oF A
AR A GITEAT AT AT &
AR gad o TR & F gaw S
N g g g wifed 1 Ay T
ford a7 7 w9 TR FT F FoA
& fF ag 97 9% A =rer aran =@ o
7g @ T § uF avg ¥ FF a1 g6 r
R & & foy fF w7 o & v faoett
3 X AT /T TE | FF T G4THST T
forelT a7 & T AET FL 3T gt )
¥ qgr w1emt g f F19 @ ot qmr
fasr g 1 fF A5 =g am
o fFEE # 9ET T gn 57 A
g WG TE T BFAA T AF !

OF AT AT E | AEF 9 AE O THY

ot & g € et segfaa o
#r§ g99 74t @ | UG =Y T9E 6,
fomar ==t 9g w99 8, = qgiaT
9T JHT FIA M, qg § AT ATAAT |

Mr. Deputy-Speaker: Order, order;

there is some discussion there, at the

end also. The hon, Minister is also
there.

An Hon. Member: What is the use
of convincing now?

st qo Wo ¥ @ T|EW W
ATaF e 9 0T A4 § | g AT
Zifsdr # | Fr ogan & f gard
gamdt A dreaa § daraq afufat
e foen of@g @@ &t &t =
fgrgeamay & @mAe T § IW FTHAE
F ¥ foad gart sgfadt daawie
fafares amga 7 ardr €7 1 THE
FT¥ UF Tl 0 JOT FT fa@r
faar | & qgm wwem g 5 @& w4
FAET A FE UF gErg arw v |
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T ¥ o wfed & fs ot s Sae-
ez oifeed gak semem § FT0 T
FRAFTEY F9 FT ¥78, qIfF
T IT A FY ETAT A 79 AH,
I fF o qar o @ 27 s
uF AT FER ara Ag g, oW
FE AW A8 W fF 39 A ¥ T
afafat @ SF | w9 9w fF
g duras sfufmar @@ 9% € aga
@ 2z ¥, foer ofw? a7 @ §,
a3 97 99 F1 @ awg ¥ oA
&%, a1 7 &8 T 7Y ® a5 7 a8
IART FITET o A4

IR TF AT FEr Ad gEeAH
U qT AT | AH ST ATT F
7 ®T AREM FAT, TRIT a1
gATt W ¥ qEfat g AT wET oy
@ @ ¢ A A g g
gl T fame 7 FETen W gq
woaTar f& T felt & agr oear
oY, uF T+ ATE 4t 39, WraTerw
aFAT 97 W H, WK IN  AERAT
OFAT K[ FHTLC TERTT FT GUCAATS
@ FT @ 1 d T @A 90X
st A e agT a1 H F A
g4 arar § SR gE A A w1 gfeaa
F A wwA Aras e AT A9 ATEe
g——d & AR O gaE mEr ¥
fraeT AT T IAF FF wATH
% wrefaat & Fga1 wem g & w
;S FE WA 7z 2 S gl
#r foraft R0 @ qgw A 44 "
gt g & Fgm g fF 7 9 ag
Ft & g § | wr &1 O s
¥ g # foelt 7 o 7 9w A
g #1 Yo sfwwa A 7w
% W1 €e9 A 77 foan a1, g7
faarat & foara & S99 a@qa €
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Eley) kDB bj--2e P lep
bk 2p—3 12 |phibioe (GbS J
2k Lk Bk B2y 1e 2bDE B 1k
Bk 2012 22010 2 Lbke } G2
BRlke ship ik 231 29bDL Lbbly
Ik b G20 230k U Lkl Lk b p3s
bBopleobls b2 \ki) | ib 2k RbRlg

1 uoygoly I1VI
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[5ft o %o )
wHE guT 5 34 fawew & qw™ 1
AN FAA JFAT § I WA ALY
¥ fgom ¥ 57 9=THw sy # gEamwt
¥ o foacaw =& faemn s
THFT TV 98 & fF g6 T 9%
U QAR 7€ § 1 gAY °F uF fram
HqaF AAA AT FTEAT § 1§
Foam d5q€  FwRw W giow
THe 1T T TFo THo UF 7 fad ¢
oF S&T 9 fwar faas w51 7ar fF
f& I9F1 §igw TARAC BT & WK
fagst ot FAFET AU FIAT §
IFg& faar ofwdt #1 giwwe 7 fFar
T S|y fF g o wr | gEE
a9Z & | TAR T9g gy & f g AW
1 faei afedz Ax g9 afafaat
A1 gEEt # qU dgar 7€ g, 6
FaA T 7@ & F A IAR Q@
foiddaa aff fasmr ¥ | wofag
wedy § f5 ot fawew qorm § wng 3
adr gat asat § oy T e 9
FAfAEY SaaTie feqddz ¥ zm
7w w1 €22 fraT & 1 W A T
fr 7g frg AT s gy § 1 afew
¥ gAE § fF dwd & faew #
Y €zg ¥ aw fear awr ey
TAT g IFT FITH FT AR [
fedF=2q g7 geai & s q%a7 )

D S TG, S
- s .

Wifﬂﬁ?ﬂa‘sﬁﬂ'ﬂmr
g R A R § Fgr fr g7 S=maat
F Fm ¥ et 71 gefeae A wom
arfgy | frer fagml gexwda & &t
F ot faer® g1 AT T FE gET
T T T AR IFRT AW A A &,
WL I3 FL AWF AT T AN
g, 9@ @ 7 g v ag  TowEe @
A FF TITET A FFA FL 1 F
o wrgai § & gT Tvg § TEmat 97
SdTE awE § FET guafae

-
o
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grr afgr /YT W 3@ AR § S0
fasrga & @1 g9y W9 ¥ 0F
A F WA T AT BT AF G
< fagr s wifgw arfs st w01
T 9T AT 9T &Y |

AifeT # & § qEd &1 W T
qEFA W g AT qgar g fw
R AT WE ¥ A I§ FH #
N TEAT | ST qg TAAT 0 & F19
T FE A EH F F FW ¥ aga 997
Syl

ot agifEa (aaTs ATegR-TfEE—
wigfaa wnfaat) : IaTewe wEIE,
GHTIT TTT T FATIAT FT GHTCH
TEEAE § FAT | TR UF T
S & fF ot X goE famd 1
AT =TT FAT FT TF AW FL TG
g fe feavadt s ® o agi
oot I B d9@T of | qg AW oA
q914d FgAAT A | IAFT AT TG
BT 97 | FTHT FT F1§ AHTL TTH!
arfgde 71 971 AG IIH IIH FT
g1 g U FEW fRAT TR
o IEF F & A AL AT AT
AATET FIAT FAFTT AT HAT §1 AFAT
§ 4% v qUA AFY AW ¥ TaT
& o ¥ AET OF qa9@T & 1 WX
gat wifgal &7 ga<n qorEr g qaFat
g 7 =4 fgafay & oo e #
I [GF AHEA T@AT IEATE !

TAT T FIL GG A T
T A # @ & 1 AT T &7 e
nET TS & | AT A 95 IAET A
a9 Tl & I9A afew @ A1 F
IR AT T@AT g g | F fAaa
s agmi g wagamar sl v
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Iy T W7 gaE U A
fawar & 1 sAF wEW wew ¥
# ) feaw ¥ a¥ 9x # ag frwar
Faar § 5 gl g9 = A ¥
T & FgT IATHAY T A F7owoeAT
s A g @O P g &
TaH AT graT § AT a=E a9 F
A4 w19 Ffar W oA 9@ o§
aradt fasar qg & f& dwmaT O
FLHRI I TTET AET § T Tl
TS & AN WA AT TATS G|

77 A wET § & 5% 9% amm
qEEaT AT & qUAT HEqIO ge
geft wmet & FF wm owv o @gen g
qTET WA OTY 4eaY "X q9FT 49 F10
gr T mar § | g9 agra ¥ A gogq
g éad for wt o Arama
aTq wAF QY AN aFedt § s
[ FATY GIEA UH Y wwem E
ar ey fefr #1 daTw A @
ifge | B Y GIAT US T @ E
IuH £ Arfrat g aFdi § FaiE garY
et ¥ g fEem & S oasy 2, agr
oY g @y g Favr w1 =T ARy &
& gdfe form oedr gW sTRd
A I Wl =T W F faws
g ZY =7 & 1 AfFT s w5 gmie
TRl "R fq=rdl 9T mw ST & oA
A wwmar ¢ e 9y wod WO ST a®
FXAT &1 W W O S@nr § TEE
L e A g Ml wqa K AAAT ALY
g
16 hrs.

7z @d & o @Y waT # g4 qegrAi
¥ fau gam7 g1 § 3¢ gy gt
¢ o wwa wnfe faoedn 0 oW
&1 ot agmar faaer &) Sfeq wmg &
g AR g Wi & oo e R
wfd oig #i ATIAT FI &GH KX F A
37 i faar & 1 WY T qATET ¥

Raj

g s wfy faoedr #r wEar a@
& &Y 5w g T T 3w A
srfa faoedr & #ivd w1 g@w F+T
%% fear & 1w 38 T & s
2 & s 5 gerT anfy faroe @
&Y ST & 77 guR W FT F=7 AT
1|

%G WU ¥ @9 T Aeaieql F
ot gt foo fpar mar | F W
f& w&7 57 wF v TEafemr gEv
&1 s FTOU 4 & F S S e
¥y §49 ww aw ¥ w=ar fgww
feama af s 1 3w Fw & fam
0 Y HTFIT FT AE ¥ FHIAR g
w1 fm o # a1 gemgw WAt 9T
¥ @ wg sHwrd @ af g e
& FHEET W AET & @A AT gh
# ol wiwst & &9 # QO qa@ w4
WA | gH oA wreHr N e awd §
dfF feomm  feam ok gisst #1
ST g1 AR IAH FH WGF qey
& g2 W7 a9 wES gE WAT @
& S991 FaT T TaAT avEag & AW
7 gAF ®@A Hgd ¥ sawmw fFAT
s st F e § S ger
ag et vz E# famd W oam
alF1 5w W g ag 3% § AT IA
F1 g9 FTA A gg | A AAGEA
gw 7 M 9w wafqdt F1 gw JATET
F1Ee & AV I ST q F T4 qUH
& | ot o9 a9F gH gu & 991 §N
AT AT AR SR HiEA Ag A
o &gt & Wi F wraT g fF 5 A
¥ wfer & #Y arg a<9 7 T ar
I owar ¢ fr frgemm &1 s
UF wH A @ FT TEAAE a9 A
grr | wifge & fe og wF od w4
& stfre ger AgT &1 @7 wadl | FEA
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[ s amfear ]

TF FOFT AT TH AW  Aiw gH
TET Jqen @ 8 | F9 foar #2 H
& TEEAT g AT FEA FoFAT A
T & T FTA AT | FTA
IH OHAT W QO AR wAN ) FAIL
Satfaat #Y @ T ¥ A 3w am™
T FAAY AT § IR fAeEd g B
IH HAT FY AAF AT ITHE QA FA
FTHUA FL | 5T IH AT F AAAT
o 3% qu s & fag s ol
¥ @ 9T FW far mn A gew w@
T @ faar w7 FTER F19A &
@Az & Gl F1 w9 T T at dar
o gwTt oFf FEm ¥ FET Y A7 a9
991E 9 @ FT FL{AT a9 A
I9 grod # 97 S qFEAATAl 7T EA
TN &T FT 47 £ A G T A
¥ &5 X AIIw ¥ araa wow AT
I F F 419 g7 @ R F 9g qm
Tl ol A g AT @) gEieg
# Ao @it s SRdl W amartaat
¥ fadem swat @rzan § 5 gw damadt
TG FY TET ATIA X A FAF | A3
1% Fa ar faa wg 9t w1 S
T& & afew ag gew F1 AW &1 WA
BETX € HIgd T® W19 $1 qHA TG
% fau gw I qATCRAR | E
afeT zgad ag wad A & B+ g
aary fareiETd € 158 18 1 394 fag
gw ga Jt ol & s gaa
FATIT § FATHT A | FH FT Al
®  |gAr Tnfen fF $7 g9 gaEm
ST ¥ W OB A QAT § A
IgH wfaar gl & @ & 1 afEw
dar fF AT UF qF TET A FEr AT
fF o= oF FEv7 "reHr F1E T=A F@T
& o 3|7 AFETT aga Al H g
£ WL T9 WEE ¥ IO qA ST aqr
wegafa o 1§ aFd FL AT TG AR

3 1 THAA M A6 AT fawdrr
TR OF 99 WqAT qArgq B Ty
Tt & @ JusT qEEE v @
T TF & /O AR IER T A
9% W A § WK I9Y g H15 ST
TFHATT 7L v

& 38 A ¥ §w1< A wn 5
T sy ¥ #Y§ efaa A €
R A |ifai § g § fagarar a8
aTeAT | § §w ) g faware ¥ @t
T Tg g Wi AT o [
Y 1o Y & ¥ F o wiw oA
N T g TN A g e v
TR I q9Tad 7t § 9g aga g v
& A A Q1 & Fror @= i ag T
F I § | T7 FTOT IAH agT T3AF
o & o w & F g fe e
o e fogr s fF owweT @
® W@ | TEN AT ggAr G
g | ¥0 Tw * @ W qETEd
RS Gt § ow e g
f§ ogd 99N Fgg a1 o
AT g St darad & § 9y aga
#E § 1 AT W AT @Y A
a1 W & qTX § AT A 07 H< FEGqy
&t wrare a1 ofar fow feama & st
AT qAfT @A, FArr S g
T AR ¥ A qwwar § e ag N &S
N gaEn arEre w8, FaEe
T FAEAT 1T AT A B A@ A
T |

ux frdza 7 g FTr 9mgan
fe dumga, qamra wfafe sk faer
afeag & qAT91 & qearg ¥ FTERT X
Wt garg &1 I9¥ A QO avg wend
agl § arifs 4 AR 37 a7 A A
e g fF fadizas s soRaAs
giar &t AieT dFE AT & EETEd
F1 sqraT 7YFT frea | wrer A Frfaag,
Hiwfaen 91T qfaow a3 & 35T OF
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FTo0 ag W1 § fF §9 ad«d s afmai
% grg W oy W €, WA I A arwd
a7 7€ & M7 saiAn d fagew s
g § 5w e & 7% @ 5w
¥ g1 uF Wi # Tavaq gfa &1 999
gAY & gra AE0 qA AT ARy
afes GaT@El ¥ FEALT G AT AT
aifgy | &= " gA@ € a1 ag ar
9% ¥ =l g & w97 g &ar
o1 awaT & 5 |l foar & waar sa
fam & 3w wore g FATE g9
¥ AT FTd & A7 IAFT g SAmEr g
o % T § 3w A F 0w A
G ST FHT AT TAR AFL qg A
AT G G AT EHT  Ag A
T |

@t atg & fu=r ofwg &1 &t
SHE FAT § IAFT A9 Y f=y wfqty
T XE F3a1 & 1| 79 0F forem afag
# wgrET ¥ SART &, Lo AT I WIRHT
gh1 | W8 www A ey A w R AE
g & ¥9 & A foen ofwg &
" 1 444 § | {5 ag o wer aga
41 it § wafee el ¥ awg T@7
2 godT W e ofosi & e
FT AT F vt qifag A
TFdt & 1

W |9 =14 & f Surae wey
fawma &) Afew gmam oeg  fawm
woft Y & T & gt o o A
#1¢ w2g 7 & 5 s fawre g
0T 9% W ¥ @4 ¥ g9 wEEe
IEETew F § A F e ST v
2 o 7g 9T ¥ went ¥ 9 aE
STABIAIET AT AT IF TE § e
FTT AT AT FT HEHT AgT aXom
T | oI &Y 72 =T & F e aren
95| agEe & dtgan € e fastae ®

Raj

oI TEH agr AFH AR FE F qei
AET AT &% AMT 9347 & | 99rEa
wtafa 1 g 31 qgFwT qa 791 § |
TN 97 ¥o—Yo FRFAAT FT w26 s
gmar & 1 e s w97 97 wqgar
FETET ¥ fov gveaTey T & At 9%
Fo% faee & 7€ qdamT S amdr
# e g far wre o g /% A we
G 9X A1 ATT KrTAEr FT AR
I | 7 %7 feqr S atfw gar feam
ATE IN qENAT F a9 G |

mfgr & 4 agr frdsw &o
g fF aeaTT w1 5@ fag A e
¥ g AfawrEt o1 fada A g,
fadar 11 fear gom & Sifew gt qed iy
7g "HeTAT g {5 99 7 ag 79w &
i FiwT oW AT & FIEEE 7 1Y
T TART FIL TS HT 9979 F1 1
FAFT FAF 3T HI FHIT B J97 FAT
# o gad: forg ot Y o & s gamrd
gfasrder frome &1 & w19 531§ &7
frore =9 & it F17 FT THT 99 9
& FAT T TG YT T AT T AT §
& va% faeg wfewm & awmm o=
< fagm smgm /i g9 TR OF
fear s wgET IR dATRET FX
fea s, 7 3@ TE AR A R| )
i 1% ot sfaw syaear 7 I
ATt 97 et F fam ax ot 78 a
HATL § 9§ I 91F A 90 4T
&% T FTH T |

=it woraw Tag : wareay wEiew,
W T & fadedwor & faae
&7 ®r% o =afem ot s § fawamw
<@ & fady T o 9T a8 99w
W & FOm | OF e § 3
FCHTL g AT T/ Fg O H1L 59
FT TG TT WIRIEE TEHI @I A
e ¥ fadalieer & i Ao
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[=fr worTrwr frg]

g € § fagra w1 § § 7 @ma
F@TE | WT W5 48 § R araT wv
fasfieor fom wow & frgr sam
wifeq w1 39w § fyer ofceg,
quTaa afafoat ar dawg agw @ §7
S g T8 AT FY 39§ § Y 98 A
& & 9 &1 3zt faealt & d3w7 M
S o gEY afuwrd v gz ded al
f& maa favafie 7 wrd e
FrT gt fF ag sa e F @i @Y
w ¢ fom v § B 9% i Tfee
&9 |G F1q5 T3 gAY F2T, AEATEAT
gt =ifgw & sraa &1 wd wrad #
faddtawor g 1 & ofwd, gamaa
afafaat ot o S9m@d afers av
wiifs guTar 7z fazarw & f& famgeama
qF wow Y ot faeelt, waws wHA
AT 45 T 757 AL TG ST FFAT
& | 5T g F Fan & fzm W owew
FTAMT & a1 ag ar forar afew i, 9w
afafaat o' am g g &y semr
AT FFAT § | SHT F ST FT T
qead g1 g5aT & | gafag ag sfew
frefs fogeam :f g @
Tgd &t 7T F Hrg /1 o A F
fagedrFor &1 @@ 7@ ¥ fau sfam
FIH FBF |

ag =i & w1 gy arfaat
Wi gi Afrm e A s gz @
3 9578 7 & ForT ¥ gu ohr 7a F
faz=digwor £ w W9 1 fadass
Fg Tsat # fawwlror foa e #
gAT & 399 JFLArd) €1 g9 1 §Y
TFET AT § | AT GATT BT THA TAH
F fau ag aga & wras § f5 gt
g ¥ fafew oo & waer @
AFEr TgT AoGq g TE § INA
FAAI fFAT A | ST 90 ATHCEEY
F1 gH I AT H AAYTF 07 &

ar ag fagraa & srawaw & fv 9w g
FAANT FCAT TIT | I 7% FIH7 wheer
1 ZH FET AG TG A ATAT THF T
g 7 7 & wma F1 faisder
& "Ear

7 sAaT g v fad=iaor ara Y
wTEdT ¥ &9 ¥ F9 qg7 qfwd a9
FifF gare = FY aqar fafe =2
faadt wrres IF T wifgy a8 &
& A o9 SO AFEE W AR w7
F37 I5T aFdT § Foraqdy 1 F7 Fa
w7 wfase 39 fa=r § 994 G0 F
arft & o geT N g w0
#f4at o1 @M W R F wE
TAT AT AAEY 1 AT AT FTT 79T §
IHA FE 7 31 79 AT F1 @A THAT
it & ar fasew w7 Fifos 5t sfr
¢ 5 ot 97 go sfafafa §iF & s«
sfafafagi & avsa w0 1 w15 WT AT
qeRT( A gga "whaa 0 gfaaa &
Fxclr w1 gfags & AR gqgITe N
gfaaa & @13 2 379" T1FT 25 Wl )
ST FIAL AIFT TG FT IT H A5
qr g @aT &, av fwe frwdiaee wy
A FIFAT HEFKA g1 FSAT & | TTAT
wfafmat garf of &, AfFg v ea 14
wfas favr &, a1 39 %1 7 "fasr 3|
F1 Fiferar wfgwift 1 ao & Fr
w1 &, fa & g fagmaa wiee
FqH & 7 qar g1 FemT ma g A
A HEamt & geag-faar ofwey, g3
wfqfa ar am @91 F TH@——FT T
3 AT A0 © ¥ 1T, A1 98 afaT
w01 #1 g7 wvgq § sfafafa a8
FFAT & AT 7 g1 98 waaT ¥ fog s
FT qFAT & | I 92w # faav ofwg
¥ weger &1 q9iF wAgw &9 ¥ fFaw
AT | 9 weas FAT A faF FTES
sfafafa 7 & aFa1 & .9 7 F9aw
7 9EY WA ¥ ¥AT FEFATE
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zafar  geFTT &1 E W AT
amasz AT wifgy fr oAt fegem
¥ U qYg FT FA 9 A T FEqA
F 77y W wean fafa w0 § g
7 ¥ 3 AT A I 994 AT 7 agr
wfasTe a1 g1, w7 fF SrF-war w1
faam gavai S 79T AW GA F Ao
& | W gt #1717 9g § 5 gamaa-
T FT JIFAT T7 AHA 17 F F1% §H
wgAEF i fE - F1 gy 98
Tawar & fF s & qeey § 3w A
g 7t &, s = wix Aw-aa
¥ Azeq ag gaad & 5 faar afog 5
777 ¥ 37 #1 ¢faga 3¢ § o Aw-
Far, whegat Aty fa= ofowg ¥ sz
At a7 qaAg & fF 99 = famm o
g a1 79T qfafa & g o
T A TR

ot qgifear ;. TEE # g9 Og
AT wHAT

wfY warcrw T : 59 <7 F1 WA
Y fasrerar a3 1 F fadaw FT IR
g fr fasedieor # fafyw aom &
afgFTe-da wem g1 aFa ¢, Sl 57
a9 & afusTeuF ¥ @1 ) W F A
# #rg-aa, s @, faer ofoeg,
qaraa afafa o arr a3 1 g ge-
fawa fad s asq § e oo § F
UAT FFAT M TAFAT-HATH 7§ AT
L 1 I F WAl § @A 4 FT
wfrse 7 g

W&l aF I@A 2| FT 9T g,
I FT A4g o7 9 § fF F1€ v
ar T99 0 ATAST g1, A1 AT 99 &
faaFeo & fou FI15 Qa7 IZTETATA |
naT @1 qg FE g A AT g
FER =9 ' @AW w4 F fam
& ANE § | g FTT 7 99 A
a1 fafsd & 1 37 99 geaml §®,

Raj

ATE A7 AXS-HAT g1, 1R G9Ea afafa
™ a7 faaw @ gW SfE,
FME T ug ag g oawFdr
mAAR ST d g g fe
F7 a1 g4 ¥ f Wt &7 g Afase
gl g1 Tifzu fF ag frdT faar ofeg
& geas w1 fpa a%ar g, a1 afg
ag I @ ¥ faare v, a g
1 99 afesg 1 @ fFar o awar
& | 9 aF TH SFT 7@ 37 F1 gafa
w1 GATT "g! fHa1 AW, a9 I W
W H 99T 99 & AT qA T8l
grasdrd

Tq g H UF A1950F faug §
FT FT, 9 F7 | T g0 AT 3T F
fadedlenr & a%d & E, ar
ZA OWUH AW F FT F gAY HTagAww
gh AT a8 9% I g fF ST Y
Tt a1 uF wng &1, e Sma
oF =i ¥ feaT § a9 @ e
gy wifge | wi feafy o2 & fF A,
Ty, faen ofweg, dema afafa @9
FC o g &, 59 &7 Ao a8 & 6F
¥z 1 sfys $< fae smar & s difaa
% FY g9 waly AW aar w1 aw
qurgd 1% F1 F7 F e 81 g7
1 39 gam 97 faum @@ =iy
fe afy fyar ofg, 99ma afufy sk
AT AT S HEATET ®1 R AL
3, a1 QdY sy=edr & gAY v &
SET § FT A T, FL T FT I FT
[T FT FIE 61 T W AR AR W H
FT 1 94T UF &L 9 A OF 6%
I g Al 991 T WM 97 @7 ¥
afz fzar wra f5 = =7 gaq wfawa,
g3 #! g wfoe w fu=n ofweg
W AT g wrfe w7 o sfasa faar
ST | 39 sgEeaT § fRET Y A
@t Wk 8T %) faww w7 A6
forer oA | A AdAT SqERdT EY
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[sft Forerer farg)

ST @y ST & oS g A
ga #1 9@R 5w s fomr =g, g,
AY quqTE 937 gET | W WY gH ded
g f5 4ol Y s rfan S
F AT O TF Feal g A BEY
weaid et fasm o iR S
afafam &2 & was AAg AR
gat & fauml & g9 @eweEt g &
IAF) SqTET § SqET faeen =R | 5w
w3fa A guTd F F fA 78 ArEsEw
& fF Sgat dfx 93 a7 fAfed w7 faar
o fr @9 &t afoea & fegae & s
fean s

A7 ¥ ¥ ag Fgar aEa g 5
T s9-FWAT G9ET T F W
Fam g A F Awa g fF AT &
fardHr g 7eF W §EA @ |
foraar agai g9 & @Y ¥%ar €, 98 gW
& | fe ag averar ast awd g awar
g o Fr AUl § WAR UF
F omH ST gt | gl sfusfe
4 ¥ gy fawa F qg WA A& 9
g g%l | 39 ¥ fAv ag WEwE
f& wfaal F1 ema @ AR ST4

Shri Kalika Singh: Panchayats
have been established in almost all
the States of India in accordance
with the directive principles laid
down in the Constitution. Article 40
states:

“The State shall take steps to
organise village panchayats and
endow them with such powers
and authority as may be neces-
sary to enable them to function
as units of self-government.”

So, before entering into a discussion
of panchayats and their powers, we
have to understand this article which
lays down the policy that the Gov-
ernment should follow in the estab-
lishment of panchayat raj. An
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important expression there is “as units
of sef-government”,

Self-government has got different
meanings in different countries. The
British Government often describes
its colonies as self-governing colonies.
Sometimes we describe self-govern-
ment as independence itself. So,
before laying down that policy, we
have to see what self-government
really means. If we go to a period
prior to the Constitution, we find
that India demanded self-government
from the United Kingdom, by which
it means home rule and complete
rule. Although it may not be inde-
pendence as such, it meant self-rule,
and the meaning that phrase carries
has to be given to panchayat raj.
Therefore, we have to be very clear
about this that the panchayats are
not an extension of the departments
of the Government, either of the
Centre or of the State, but that they
are units of self-government, and
have to be looked upon as such,

In the October issue of Kuru-
kshetra 1 came across an article by
one Shri K. 5. V. Raman. I do not
know whether he is an official br a
public man.

He says:

“A much more disconcerting
feature is the attempt to vest the
non-official President with con-
siderable power and bureaucratic
halo. The Panchayat Samiti
President is being built up as a
more important man than the
B.D.O. and the President of the
District Council as more important
th'an the District Officer, Nothing
can be more stupid.”

I think the officer who wrote this
article should have used some other
expression because persong who have
a contrary view could just express
their feelings. The Prime Minister
himself is of the opinion that these
panchayats have to be just seen
really as units of self-government
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and they should be endowed with
such power and authority that they
would not be seen as working and
tfunctioning under some authority. Se,
if the writer of that articles means
that the panchayats have to function
under the District Magistrate at the
district level and under the B.D.O.
at the block level, then, that is not
the meaning and scope of self-govern-
ment as used in the Constitution.

Therefore, I am of the view that if
the Presidents have been elected, they
should have power. In my own State
of U.P. the Bill was first introduced
keeping the District Magistrate as
the President of the District Council.
Later on, that Bil] was withdrawn.
After much controversy it was
decided by the Assembly that the
President should be a non-official.
And, non-official Presidents have
been elected throughout the whole of
U.P. except in one or two. But, in
all the districts the elected non-
official Presidents are functioning. To
say that it is something wrong would
be stupid. The sentence in that
article is—

“The Panchayat Samiti Presi-
dent is being built up as a more
important man than the BD.O.”

1 think the article is a criticism of
the policy of Government which is
being carried on at present, I am very
sorry that such a thing was written
by an officer connected with the
Panchayat Raj organisation.

We really look upon the Presi-
dents of District Councils as persons
who are at the head of self-govern-
ment, in the district. The Presidents
elected by Block Samitis are import-
ant persons and they must carry
weight and they must have full
powers and functions that are
allotted to them under the Panchayat
Raj Acts of the various States and
there should be no inteiference by
the authorities, whoever they may be,
whether at the Block level or at the
District level.

Raj
Mr. Depuiy-Speaker: The hon.
Member may conclude now,

Some hon. Members rose—

Mr. Deputy-Speaker: 1 will just
say one thing. The discussion will
be continued next day and I shall try
to exhaust all the names I have got.
Therefore, hon. Members need not be
impatient.

Shri Raghunath Singh (Varanasi):
Thank you, Sir.

Shri Kalika Singh: Some of my
friends expressed their opinions about
the uanimity in elections. They said
that as far as possible we should have
unanimity in elections. I am not of
that view. The District Magistrates
have advertised this fact that in their
districts more than 60 to 70 per cent
of the panches or pradhans were
elected unanimously. That iz not quite
proper because when some authority
just visits the village and gives the
impression that the policy of Govern-
ment is to have unanimous elections,
it is always the good person who
retires and it is always the obstinate
person who just wins in the unanimous
election. He comes unopposed
because all the good persons retire.
Therefore, Government should not
make it a matter of policy to ask the
District Magistrates to see that the
elections in the districts are held in
such a way that unanimity is
achieved. I do not agree with my
hon. friend Shri Madhok when he
says that there should be unanimous
elections because in  unanimous
elections the good persons never come
up. (Interruptions).

Mr. Deputy-Speaker: Shri Kalika
Singh thinks that obstinacy and
goodness are against each other.

Shri Kalika Singh: One point more
and I wil conclude. We have based
all our programmes for rural
reconstruction and agricultural pro-
duction on Community Development
Blocks. When these institutions come
into being we have just to see that
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these community development pro-
grammes are all carried out not
through the officers but through the
panchayat organisation. For that the
panchayat organisation should be
given full powers sp that we may
really have the panchayat raj which
was contemplated by Mahatma,

Dr. K. B. Menon (Badagara):
Mr. Deputy-Speaker, Sir, at the very
-outset I would like to say that what-
ever 1 say is not based on my per-
sonal experiene in my State for we
have not as yet introduced this. But
whatever I say is based on the study
of the information about the working
of the Acts in the two States of
Rajasthan and Andhra Pradesh.

I would like to refer first to the
seeming confusion that prevails that
the panchayats proposed in the Pan-
chayat Raj Acts is the same as the
panchayat raj we had in our India of
the past. The village panchayats of
those days were self-sufficient and
autonomous. The leaders who were
elected as panchayatdars were men of
status who commanded the respect
and regard of the people and to whom
the people went for consultation on
their personal affairs even just as
the parishoners go to parish priests
to make confessions. The panchayat-
dars acted on their own. They were
not directeq by any authority from
outside; and whatever decisions
they took or whatever advice they
gave was based upon the customs,
traditions and the way of life of the
village.

Now, the Panchayat as is conceiv-
ed by the Act in the villages is no
more self-sufficient; it is not autono-
mous; it is an appendage to a larger
State. The panchayatdars who are
elected are very often representatives
of political parties that have definite
and clear-cut ideologies with the
result that they look more to party
interests and party programmes rather
than to the interests of the village
from a larger sense. The panchayat-
dars have to act under directions they
_receive from the higher authorities
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and have very little of independence.
I am not suggesting that it is possible
or desirable to rehabilitate the old
panchayat and to bring back the old
panchayat into vogue. The passage of
time and changes in the conditions of
life have brought about the change
in the institution. But it may be
possible to salvage the past and to
effect a compromise between the old
and the new paticularly in respect of
retaining the initiative, independence
angd responsibility in the villages.

Let me probe into the reports that
I have about the working of the Act
in the States, particularly in Rajas-
than. It may revea] some of the
merits in the Act and also some of
the defects and deficiencies of the
working of the Act. It certainly
seems to have evoked considerable
interest and enthusiasm as is exhibit-
ed from the elections to those pan-
chayats. There has been an increase
in the last one year in Rajasthan, I
understand, from 3,000 sarpanches to
7,000 and the number panches has risen
to 80,000 to 90,000. This is certainly
a very big number and they seem
to be taking interest in the construc-
tive work of the village and have a
close watch on the projects in  the
village. They seem to move faster
also and to reduce the expenses, The
interest and enthusiasm is very valu-
able but how long can they last?
That will depend upon careful guid-
ance and the maintenance of purity
in public life in the villages. If pub-
lic life in the village is allowed to
drift naturally the best elements in
the village wil]l recede and politics In
the village will be in the hands of
undesirables, something about which
we should be warned and we should
be very careful. I also understand
that as a result of the interest taken
by the panchayatdars there is lower-
ing of corruption at the lower strata.
That also is a valuable gain,

Now, looking to the debit side,
there is also much to say. Co-opera-
tion between the official and the non-
official has been a problem in the
block. This Act was partly devised,
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I believe, in order to get over that
difficulty that is in the block. The
‘block is a very useful institution in
so far ag it is flexible and there is
freedom. The main difficulty is the
number of officials and alsp the
unproductive expenses. The new
Act has tried to mend some of these
defects and tried to bring in a greater
co-operation between the official and
the non-official. From the operation
-of the Act in Rajasthan, that does not
seem to have been achieved so far
because the pramukh and the pradhan
-do not seem to get along together
very well. What exactly is to be
done in order to bring about that, I
do not know but much of the work
‘will probably depend upon training
and the carefu] guidance that is given
in the working of the Act. From that
point of view, I should think that the
Act is a failure.

Another objective of the Act is to
lay the foundations of decentralised
democracy. From that point of view
also, I am afraid that the Act is a
partial failure because of the fact that
there is no genuine transfer of res-
ponsibility or power to the people.
‘The villagers are not given the res-
ponsibility nor are they given the
resources or even power to tax the
people. Always giving gifts or grants
from the Government is not a very
satisfactory method of approach. I
shall ccme to this a little later.

Another fact that is to be observed
in the working of the Act is the level
of discussion at the meetings of the
panchayat and also at the meeting of
the panchayat samitis. It appears that
much of the time is taken up in the
discussion of the appointments and
transfers. By careful guidance at
these meetings, it may be possible to
overcome them. The panchayats seem
to work with standing committees and
their decisions do not seem to be very
fair anq 1 know that the Governor
had to pass an Ordinance somewhere
in November 1960 giving the Gover-
nor the power to review and revise
the decision of the standing commit-
tee. All these show that there is nr

1432
]

proper guidance of the panchayats,

that there is no proper training of

these panchayatdars. That is some-

thing which has to be attended to.

When we talk of training, I do not
mean holding classes or holding
camps. I mean that the real training
to the panchayatdars is given by the
transfer of real power into the hands
of the people which the Act has not
done. I have three suggestions to
make in this connection in order to
improve the calibre of the Members
and the calibre of the whole adminis-
tration. Villagers must be provided
with greater amenities, so that there
may be less of exodus of the intelli-
gent and well-trained people from the
village to the cities. My second sug-
gestion is that intensive training
should be given to the panchayatdars
in a decentralised democracy. The
third suggestion that I would like to
make is that as far as possible every
effort should be made in this direc-
tion to bring into panchayats the
senior politicians with a reputation
for integrity and with a sense of dedi-
cation. It is very easily said than
done. How that can be achieved, I
do not know but I would like Gov-
ernment to give its attention to these
suggestions.

Shri Harish Chandra Mathur;
Mr. Deputy-Speaker some of the hon.
Members who participated in this de-
bate referred to our old traditions and
the glorious past and in that context
referred to the panchayats as the pre-
sent panchayat-raj is just an exten-
sion of it. I think the first thing is
to disabuse our minds about this affair.
The panchayats of the old were
entirely in a different background with
entirely different purpose and entirely
different structure and there can be
absolutely no comparison. We will
be only confused if we just project
our ideas from the panchayats of the
old age. In the first instance, apart
from the purpose and the traditions of
the past in which they were rooted,
one important factor which we must
have to take note of is that those
panchayats in those villages were
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absolutely isolated sovereign repub-
lics, while now, the Panchayat Raj of
our conception has a link from the
village to the block or the panchayat
samiti and then to the Zila Parishad
and to the legislature and higher up
right to Parliament. We have now
got almost a five-tier system. Let us
understand very clearly that the
panchayats which are now under for-
mation—some of them have been form-
ed—are just the other three links
which ‘ere missing so far, and we
now take them from the root to the
peak.

When 1 mention this, it must be
clearly realised that those panchayat
institutions cannot be kept out of poli-
tics. It is all a make-believe, a self-
deception, to say that the panchayat
institutions will have to be kept out of
politics. It is just deceiving one's own
self. It is absolutely impossible 1o
keep them out of politics.

We had a meeting at the Institute
of Public Administration where 20 or
25 select members who had given a
certain thought to this matter, includ-
ing Shri Jai Prakash Narayan, were
present to discuss this matter. With
the solitary exception of Shri Jai
Prakash Narayan, everyone had to
confess ang admit—not only that, but
to say—that there was absolutely
nothing wrong about politics getting
into the panchayats; it is no use talk-
ing about it. My hon. friend, the
Minister of Community Development,
has himself been hearing these views
for a long time, and T have been tel-
ling him that at least on this point
there is no agreement between us. I
will just ask him a question: whether
it is not a fact—it was in the news-
papers—that immediately when he had
said that he was contesting the par-
liamentary election from a particular
constituency, eight panchayat samiti
chairmen or Pradhans wrote to him a
letter. How were they interested in
politics? One of them was a man whn
had nothing to do with polities and
that place, a friend who was much
abova everything, a friend who has
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been talking that politics should be

kept out of this, Is it not a fact that
all of them wrote about it?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Not as chair-
man of the panchayat body, but in his
individual capacity.

Sll.l:i !larish Chandra Mathur: ] am
mentioning only those eight persons.
The content of that letter also, as it
appeared in the papers, indicated their
interest in politics. Let us, who are
in politics, be absolutely honest. We
have to think of all those matters. It
is absolutely impossible to think of
these panchayats and the panchayat
samitis and the Zila Parishad if we say
that we have to keep them out of poli-
tics. How can we? These are the
people who have their roots there, who
will influence politics, who will influ-
ence the elections to the legislatures
and to Parliament. So, let us be
honest.

I will put another guestion, and that
is, how many of the Pradhans are con-
testing the elections for the Assem-
blies and the Parliament. How many
of them were running about when the
Congress tickets were being distri-
buted even though they were not inte-
rested, taking this side or thal side?
So, let us disabuse our minds of cer-
tain things and face realities. I think
there is absolutely nothing wrong. We
have to think how we have to deve-
lop these traditions and what we have
to do in this matter.

The first thing that we should do
is to disabuse our minds about certain
things, and then let us know what is
the Panchayat Raj of our conception.
I think there is a lot of confusior. even
at the Governmental level. It is my
feeling so far that even the hon.
Minister thinks one way and the Plan-
ning Commission thinks the other
way. I have got here the Five Year
Plan. It has discussed the community
develapment and the Panchayat Raj.
Their conception of the Panchayat Raj
is that it is not the administrative unit.
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at different levels. Let us, firsst of
all, be clear whether these Panchayat
Raj institutions, or the panchayats at
the village level, and the samiti at the
block level and the Zila Parishad at
the district level are administrations or
governments with their limited ; owers
at these particular levels or noi. Let
us be clear in our minds, so that we
can proceed to devise ways and pro-
cedures for it. If my hon. friend, the
Minister, feels that these are govern-
ments at these particular levels, then
the whole conception will change; and
we should know whether the Planning
Commission or .the National Develop-
ment Council accepts it. We have to
think as to whether what we are do-
ing is correct or not. At present there
is a complete hotchpotch.

We have got at present the most
comprehensive and enlightening re-
port from one of the States, namely,
Maharashtra, where three Ministers
and two seniormost officers of that
‘Government sat together and discussed
the whole matter threadbare. They
have produced a report and it is on
the anvil, and the Legislative Assem-
bly will possibly take it up this session
or later, We have first to clear our
minds as to what is the conception of
the Panchayat Raj; I feel that the sys-
tem of Panchayat Raj should repre-
sent certain Governmental units at
particular levels.

1 am now talking of the general
-questions of importance. The next
important point is that we must find
a place for this in the statute and in
our Constitution as we have a place
for the Central Government and for
Parliament, as we have a place for the
‘State Governments and the legisla-
tures. So, certain broad facts and
principles as to how the administra-
tion of this country is to be carried
on, how the development of this coun-
try is to be proceeded with and what
are going to be the new institutions
and agencies, have to be considered.
“This House must discuss it for two or
three days, namely, what is going to be
the structure, what is going to be the
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organisation, what is going to be the
se.t-up, and then, and then alone, we
will come to certain conclus’ions
Whatever decisions we come to musi
{ind a place in the Constitution. That
is the first important point which 1
wish to make.

This motion, as it stands, talks about
the ways in which the Panchayat Raj
hgs functioned. It has functioned in
§1ﬂerent manners at different places
in different States. It is absolutely im-
possible to take a complete picture of
the Panchayat Raj because it has not
even been formed in most of the
States. It has been formed in a very
Qiluted manner in certain States. It
is only in two or three States that it
has been formed and there too the
whole constitution angq the structure
is entirely different from each other.
But certain problems have been
thrown up all the same, of which the
House should take a full note, so that
it may be of the some use and guide
to us.

I have not the least hesitation in
saying that all sections of opinion,
whether in this House or outside this
House, right from Shri Jai Prakash
Narayan on the one hand and
Vinobhaji on the other,—all Members
of all parties in this House—have wel-
comed this democratic decentralisation
or Panchayat Raj. I do not know of
anybody who has not welcomed this
idea. But what shape is to be given
to this idea is yet in the formation.
I do not mind it; such important mat-
ters have got to come through a pro-
cess of thinking and some procedure
evolved. A lot of thinking has been
given to this matter, and we have be-
fore us, the hon. Minister who will
tell us what the different States are
thinking and how and what legislation
they are bringing about—whether
there should be the three-tier system,
whether the Zila Parishad has to be
invested with certain powers, etc.

I wish to warn the hon. Minister of
one thing. We have of course done
quite a considerable lot through this
democratic decentralisation, but we
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have also created a considerable
amount of difficulties. Some of the
worst types of diarchy are developing
at the different stages and levels. We
have a certain experience of diarchy
functioning here. There is a very sinis-
ter type of diarchy which is at the
present moment working in various
States. We must break this. Instead
of promoting our developmental acti-
vities, this will be a very big clog
in the machinery.

We star: from the Panches. At the
panchayat level, these people feel
completely blocked. They have got
very little power and very little
resources and we have thrown on them
all the responsibility, How can you
enthuse those people? As a matfer of
fact, this Panchayat Raj has been born
out of the inevitability of circum-
stances, I do not give that credit to
Shri Dey. Shri Dey was wanting to do
certain things, certain multipurpose
developmental things. He faced from
one failure to another and this Pan-
chayat Raj was born out of those ex-
periments and those utter necessities to
make a massive effort at socio-econo-
mic regeneration of this country.

We gave ‘hought to this sacio-econo-
mic regeneration of the country and
this Panchayat Raj wag thought to be
the best instrument through which it
could be done and through which we
thought we will be able to enthuse the
masses, to give responsibility to them,
and to give initiative and imagination
to them to do all the various sorts of
things. Until and unless the masses of
the country are energised and made to
feel interested, nothing will happen,
It i obvious that mnot an army of
officers can do it

My friend, who initiated the discus-
gion made a.comparison about the
Panchayat Raj here and the communes
in China. There is a world of differ-
ence between them; there is differeqce
between democracy and dictatorship,
but they also felt that if a vast country
like China where 60 crores of people
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are to be looked after, if something has
to be done to meet the situation and
tackle the fcod problem, there was no
other alternative but to bring in the
masses in the field and to make them
work, whether under a military dis-
cipline or any other discipline. We
also feel that the same thing must be
done in this country and the masses
must be energised and made to work.
Our method is entirely different. It
is the democratic method, We want to
go through elections and voluntariness,
We want to make the people feel it and
do it themselves. That is the main
purpose.

We want to bring about socio-econo-
mic develoopment. It is in that sense
that the Prime Minister, whenever he
refers to decentralisation and Pan-
chayat Raj, says it is a great revolution
that is being brought about. I entirely
agree with him, But if you fetter this
revolution by so many checks, this
revolution will take a very different
shape., It will have to smash the
barriers we are putting. Right from
the panchayat level to the panchayat
samiti and to the zila parishad, there
are a hundred barriers. These have
got to be broken through.

A reference was made to the unani-
mous election, | am absolutely opposed
to this phobia of unanimous elections,
It is all wishful thinking. We all wish
that there should be unanimity, But if
democracy is to function, if you accept
the premise with which I started, then
there will have to be elections in all
the villages. There is the least doubt
about it. I am very clear in my mind
about it, because what happened in
Rajasthan was, only in those places
where the areas were most backward,
there have been unanimous elections.
Where there wag an over-riding person
who had certain powers of coercion or
who could not be defied, this unani-
mous election took place, [ would
very much want unanimous electicns
if they are enlightened, Enlightened
unanimous electiong are most welcome.
But unanimous elections born out of
ignorance or coercion can never be
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welcome. In the present context, I do
not visualise anything else. Therefore,
let us be very clear in our mind, I do
not wish that the Minister takes certain
steps and gives encouragement in the
wrong direction,

I also wish to inform the Minister
that even with the present limited
powers which he is giving, the pan-
chayat samitis and zila parishads are
drowned in paper work. I do not
know how many circulars and letters
come from the Central Government or
the State Government and from a
hundred and one officers. There is
nobody to attend to them. They think
they have done this or that, they have
celebrated this week or that week.
Nobody finds the time to read and
understand it. Therefore, we have got
to take a complete note of it ag to how
these have got to be reorganised,

There are various points which I
wanted to refer. I wish to make it
known on the floor of the House that I
entirely agree with what Shri Tanga-
mani said, that elections for panchayat
samitis have been under coercion, that
certain sarpanches have been huddled
into a certain place and released only
on the day of the election, I know
something much worse has happened.
Some of them have been taken away.
I know any number of instances.
where this hag happened. What is the
root cause of this? The reason is, the
electoral college is very limited, The
panchayat samiti pradhan is elected
only by sarpanches. My friend sug-
gested that it would be much better if
he was elected by all the panches put
together, I am afraid I cannot
subscribe to that view.

My feeling is the election of pradhan
should take place simultaneously with
the election of sarpanches. The entire
electorate should go to the polls and
the pradhan should be elected on that
basis. Just as we are holding the elec-
tions to the Parliament and the Assem-
blies together, these people may elect
the sarpanches and at the same time
cast a vote for the pradhan, This will
achieve a great purpose. Then the
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elections would be on a much broader
line. There will be no coercion and no
trouble which we have experienced. It
has also permitted reactionary
elements to come up, because in a
limited place, they have their strong-
hold and they do it.

There are very many important
points which must be taken note of,
because Panchayat Raj is having its
impact at all the various levels on the
vast masses of the people. It would be
much better if sometime is allotted to
take full note of it. My friend referred
to a very important point about the
relationship between panchayats and
cooperatives, what is the role to be
given to the panchayats and to the
cooperatives. My friend appointed a
working group of which I happened to
be a member. We have gone into the
whole question and made certain
recommendations. It would B¢ much
better if we discuss all these varfous
points, because they are of such great
impcrtance to the masses in general.

Mr. Deputy-Speaker: Ch, Ranbir
Singh,

Shri Braj Raj Singh: Has the time
been extended for this?

Mr. Deputy-Speaker: Yes. All those
whp expressed their desire to speak
will be accommodated. 1 have got
these names: Shri Shree Narayan
Das, Shri Guha, Shri Panigrahi, Shri
Narasimhan, Shri H. C. Sharma, Shri
Padam Dev and Shri Raghunath
Singh. We will adjourn at 5 o'clock
and the discussion will be continued
on Monday,

17 hrs.

o T firg : 9T WA,
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JuTRqW WEEA . AIAATT wEEd
HIAT WA F4F fag qEr <F

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Nov-
ember 27, 1961/Agrahayana 6, 1883
(Saka).





